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LEGISLATIVE ASSEMBI .. Y. 
Wednesday, 25th February, 1931. 

The Assem6ly met in the Assembly Chamber of the Council House M! 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

APPOINTMENTS IN THE NASIK ROAD SEClffiITY PRINTING, CuRRENCY NOTE 
PREss. 

701. *Maulvi Muhammad Yakub: (a) Have Government prescribed or 
do they require ·any educational and technical qualifications for employ-
ment in the Nasik Road Security Printing, Currency Note Press? If so, 
what? 

(b) Will Government be pleased to state the educational and technil!81 
qualifications of the followi~g employees at the Nasik Road Security Print-
ing India, Currency Note Press, and the Central Stamp Stores: 

(1) Mr. }t'. G. Cackett. 
(2) Mr. Gilderslev:es. 
{3) Mr. ReesJones. 
(4) Mr. Frederick Jones. 
(n) Mr. Griffin, Apprentice, A grade, on Rs. 4 a day. 
(6) Mr. Skinner, Apprentice. 
(7) Mr. Smith. 
(8) Mr. Gaynor. 
(9) and (10). Besant brothers? 

(0) Which of the above named gentlemen were engaged on 5-yeam' 
contracts and when is the term of their contracts to expire? Is there any 
idea of retaining their services beyond the period of their contracts? n 
so, why1 . 

(d) Is it a fact that Mr. Allison, Senior Supervisor, Printing grade, 
was also engaged on a 5-year contract? When is the term of his contraCl 
to expire? Is it a fact that this gentleman is suffering from paralysis? 

(e) Is it a fact that Messrs. Rees Jones, Frederick Jones and T. Jones 
are near relations? 

III it also a fact that Messrs. F. Griffin and Griffen, apprentices, are 
-own brothers? 

(f) Is it a fact. that Mr. Corby, Estate Custodian, is a retired Police 
Inspector of 58 years of age and gE'ts his pay in addition to his pension? 
What is the estimat.edrent of the house' occupied by him and what 
rent does he pay? . 

( 12~5 ) A 
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(g) Is it a fact that Mr. Johnson, Junior Supervisor, was a Sergeant 
of the Poona Police, and was he. dismissed or discharged from that post <I' 
Whitt training has he got in printing and what is his present pay? 

(h) Is it al60 a fact that Messrs. Peacock and Bulmer were formerly 
clerks in the Military Cantonment on Rs. 80 and 60, respectively? What 
is their present pay and what qualifications and training have they got 
in printing? 

(i) Is it a fact that Mr. Weir, Junior Supervisor, Letter Press, was a-
Purser's clerk on a steamer andw8s suddenly made a printer? What is-
his qualification for the work? What is his present pay and the grade 
of his pay? 

(i) By whom are all these appointments made? 

The Honourable Sir George Schuster: The information is being obtained 
and the reply will be sent to the Honourable Member as soon as possible. 

itaillvi *uhammad Y&kub: Could the Honourable Member tell me how 
lorig it is since notice of this question was given? 

# The Honourable Sir George Schuster: I cannot tell my Honourable· 
friend e;J:actly how long notice there has been, but I am prepared to give 
him certain information, with your permission, Sir. I have as a matter 
of fact all the information about sub-headings (b) to (I) but not under-
Bub-heading (a) of which we have. had very little notice. If my Honour-
able friend had accepted my answer, I had intended to speak to hlID 
about this questioJ)., and as he has not accepted it and has asked me for 
further information, I shouB like to take this opportunity for making 
certain r.emarks. I have had It great number of questions on this parti~ 
cular subject, and I have reason to bellev':) from the wor:ding of the Hues-
tions that they have been prompted by a number of anonymous letters 
which have been circulated to Honourable Members of this Assembly, and 
as a matter of fact which were discussed by me in the Standing Finance 
Committee when Sir George Willis attended as a witness before the Com-
mittee. What I was going to suggest to my Honourable friend was that 
although as I am sure he will recognise I am always most anxious to 
follow up any case where inquiry is desired and to give the fullest possible' 
information to this HOllse. I do feel certain objections t{) taking seriously 
anonymous communications which are sent to Honourable Members of this 
House. I would venture to suggest for future guidance and to take this 
opportunity of e:x-pressing a word of warning, that if anonymous letters are 
taken seriously it is going to interfere in a very detrimental way witli 
Government administration. However willing we may be to investigate· 
questions where there is real evidencp making out a prima facie case, 
T think, and I am sure that Honourable Members, if they think over the 
matter, will agree with me, that to take seriously anonymous communi-
cations might be a most dangerous precedent. Having said that, Sir, I 
shall have no hesitation in giving the fullest possible information on all 
these questions. T am quite convinced that the implications of the 
anonymous letter which has been circulated are entirely incorrect, and 
I believe T was able to satisfy the Standing Finance Committee that that 
was so. I have taken this opportunity for making these observations and 
I am sure my Honourable friend will not take anvthing I have said 
amiss. I feel that I ought to make our position quite clear in this matter.: 
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. Jl[auJvi )lnbammJUI YakUb: I am thankful to the Honourable the 
Finance Member, Sir and I must inform him that we do not generally 
set Ol'r anonymous letters. Of courEte for information of ev:ents and things 
that happen in this country Honourable Members of thIS House must 
rely upon somebody to give them informati(;>n, because. witho.ut . getti?g 
that information they Call1llot put any questlOns. SometlIDes It IS qwte 
natural that the information which we receive may not be quite correct, 
in the same way that the information which the Treasury Benches receive 
from the Departments under them may not be quite correct . . . . . 

.,. O. 9. BS.nga lyei': On a. paint of order, Sir. I should like to know 
whether at questiol'l time a long speech like this is permissible? 

Mr. President: It is not permissible, but there are special occasions 
when a little latitude may be allowed. 

Maulvi Muhammad !'akub: I did not want to make a speech, but as 
the Honourable the Finance Member made a remark, I had to reply to 
him and tell him that we do not act upon anonymous letters, and that 
we act on certain information which we get, and that it is natural that 
that information may sometimes be somewhat exaggerated or incorrect. 
However I am very thankful to him for the promise which he has made, 
and I h~pe that he will kindly look into the matter and supply the in-
formation to the House as early as possible. 

The Bon01l1'8.ble Sir George Schuster: I have already looked into the 
matter, and I will supply the fullest possible information to the Honourable 
\Member. 

PRoBATIONARY PERIOD OF RECRUITS OF 'f'HE SU1'ERIOR REVENUE ESTABLISH-
MENT OF STATE RAILWAYS. 

702. ·Mr. Jagan Nath ~a.J.:" (1) Will Government be pleased to 
state: 

(a) if the period of probation of recruits to the Superior Revenue 
establishment of State Railways Transportation (Traffic) and 
Commercial Departments before 1926 was two years; and 

(b) if the period of probation has since 1926 been increased from 
two to three years? 

(2) If the replies to parts (a) and (b) above are in the" affirmative, 
are Government prepared to consider the question of reduction of the 
probationa:y period? Is it not a fact that regular training. is now given 
by the RaIlway Staff College which did not exist in the past? 

Mr. A. A. L. Parsons: 1. (a) and (b). Yes. 

2. The peJriod of training was given careful consideration when the 
regulllitions under which reernitment is now made were framed, and it 
~as decided that provision should be made for a course of training extend-
mg over three years, including courses of instruction at the Railway Staff 
College and in area schools. 

Government are alive to the desirability of titili.sing the services of 
probationel"B in: workmg posts as e&l'ly as practiesble, and the question 
of redu~ toe ~idD'81'J peridd it! aJ:relWdy una. e'%ammation . 

.4.2 
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RAILWAY PASSES OJ!' JUNIOR GAZETTED RAILWA.Y Oll'FlCEBS. 

703. *lIIr. Jagan Hath Aggarwal: (1) Will Government be pleased ~ 
state: 

(a) if it is a fact that the gazetted officers of the Indian State 
Railways have hitherto enjoyed the minimum privilege of 
having a permanent pass for free travel for themselves and 
their families over their home-lines: 

(b) if it is a fact that such a pass can be used only by an officer 
holding it and not by his family alone and therefore its use 
by him outside his section is restricted only to the period for 
which he can gE"t leave; 

( c) if it is a fact that such a pass saves considerable time, labour 
and money which would otherwise be necessary for issue of 
check passes; and 

(d) if it is a fsct that it is now contemplated to deprive the junior 
officers, now mostly Indians, of t,his long-established privi-
lege? 

(2) If the answers to parts (a) and (d) above are in the affirmative, 
will Government be pleased to give reasons for the contemplated chang.:.? 

(3) Are Government aware that such withdrawal of privileges is 
causin:; serious discontent among the Indian employes of State Railways 
who are mostly affected by the change and are Government prepared to 
consider the retention of such privileges? 

Mr. A. A. L. Parsons: (1) (a). Gazetted officers of the State-managed 
railways have hitherto been allowed metal passes entitling them and their 
families also, if accompanying them, to travel free on the home line. 

(b) Yes, but when an officer is proceeding on leave, he is ordinarily 
required to surrender his metal pass. 

(c) I would not say that the saving in time! labour and money is con-
siderable. 

(d) The proposals under consideration contemplate a restriction in the 
issue of metal passes to officers of and above the rank of Deputy HeBda 
of Department'l, officers below tbat rank bf.ing given card passes for them-
selves. 

(2) The reasons for the contemplated change are the possibility of a 
metal pass being used by a person not entitled to it and the necessity for 
restncting the number of metal passes issued, as it was found that a large 
number of those issued had been lost. 

(3) The answer to the first query in this part of the question is in th~ 
neg,ti:ve. For the reasons given in my reply to pa.rt (2) of the question, 
the reply to the second query in this part of the question is also in the 
negative. 
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RAILWAY PASSES FOR ANGLO-INDIAN AND INDIAN UPFER SUBORDINATE 
RAILWAY STAFF. 

704 *JrIr. lagan Hath Aggarwal: Will Government be pleased to 
state if the European and Anglo-Indian upper subordinate railway s~aft 
enjoy more liberal privileges in the matter of passes such as speClal 
Christmas passes, occasional passes, and institute passes than their 
fellow Indian upper subordinates? 

Mr. A. A. L. P&l'SODS: The free pass rules of the Eastern Bengal, 
East Indian, Great Indian Peninsula and North Western Railways do not 
show any discrimination between European and Anglo-Indian upper sub-
ordinates on the one hand and Indian upper subordinates on the other, 
in the matter of speciaJ Christmas passes, occasional p3sses and instit.ute 
passes. Copies of the free pass rules of other railways are not readily av~l. 
able, but if the Honourable Member will let me know whether his questIon 
has reference to any other railway, I will have enquiries made and will 
let him know the result. 

A WASTEFUL PURCHASE ON THE MADRAS AND SOUTHERN MAHBATTA 
RAILWAY. 

705. *JrIr. B. Rajar&m Pandian (on behalf of Mr. P. G. Reddi): (a) Has 
the attention of Government been drawn to an article entitled "Yet another 
Expert" in its issue of the 30th September, 1930, of the Indian Railways 
Magazine? 

(Ib) Is it a fact that in the Madras and Southern Mahratta Railway 
& :gas producing plant was purchased in 1915 and left unUiled for nearly 
ten years? 

(10) Is it a fact that when it was put into use it wag found to be un-
workable and treated as scrap? 

(d) Will Government be pleased to state the amount recovered by 
the sale of it ~ 

(e) Will Government be pleased to state as to who the officer was 
that was responsible in causing the loss and if Government have taken 
any steps to recover any part of such loss from the officer concerned? 

JrIr. A. A. L. Parsons: (a) Yes. By the Honourable Member's question. 
(b) to (e). I am making enquiries and will let the Honourable Member 

have a reply when the information reaches me. 

INTERMEDIATE CLAss FARES ON THE SOUTH INDIAN RAILWAY. 

706. *)(r. B. Rajaram Panctian (on behalf of Mr. P. G. Reddi): (a) Are 
Government aware that the difference between the intermediate class fare 
and the second class fare on the South Indian Railwav by ordinary trains 
is one and a half pies per mile? . 

(b) . Do Government propose to direct the Agent of the South 
Indian Railwa:v .toreduoe the intermediate class fare.s to the level of inter-
mediate class fares on the Madras. and. Southern Mahratta Railway? 
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1Ir. A.. A. L. PR.1'SCmS: Intermeiiate class accommoiation is provided 
on the South Indian Railway only on the metre gauge Boat Mails and 
the fare is 7t pies per mile. The second class fare on these mail trains 
is 12 pies per mile for hhe first 150 miles and 9 pies per mile for ad4!litional 
distances, so the difference is more than 1i pies a mile. 

Government consider that the Agent of the Railway is the best judge 
of the fare which should be (,harged. I am having a copy of the Honour-
able Member's question and of my reply sent to him. 

IN9UIBIES iNTO RAILWAY ACCIDENTS. 

707. *Kr. B. Bai&r&Jll Panctian (on behalf of Mr. P. G. Reddi): (a) Has 
. the attention of Governm€nt been drawn to the remarks of Mr. E. B. 
Robie, Senior Inspector of Railways, in connection with the collision between 
a passenger train and a motor bus near Dhawar? 

(b) With reference t.o the assurance given by Government in the 
ASRembly in reply to the· resolution of Mr. Ghaznavi that they would 
address the Local Government on the desirability of associating non-
officials in all enquiries into accidents attendant with loss of life to the 
rublic, wiII Government be pleased to state whether the views of the 
Local Government have heen obtained ~ If £0, will GoveIllment be 
pleased to lay them on the table? 

(0) Are Government prepared to take immediate steps to adopt a 
rroced ure similar to that adopted in England in such enquiries? 

Mr. A. A. L. P8i'sons: (a) I tlllnk the Honourable Member's question 
refers to an accident near Dhariwal station on the Amritsar-PathQ.Jlko~ 
branch of the North Western.Railway on 20th June, 1929, and, if so, ~he 
reply is in the affirmative. 

(b) Local Governments were addressed on the 16th September, 1930, but 
replies have not yet been received from all of them. 

(c) Government do not propose to take further steps than those which 
the Honourable Sir George Rainy promised to take in reply to the Reso-
lution. of Mr. A. H. Ghuznavi referred to in part (b) of this question. 

REDUOTION OF THE SALARY OF A CLERK ON THE]SOUTH INDIAN RAILWAY. 

708. *)(r. B. Rajaram P.Bdiaa. (on behailf of Mr. P. G. Reddi): (a) Hss 
the attention .of Government been drawn to an article entitled "Reduced 
for the sake of uniformity" at page 230 of the Indian Railways Magazine 
in its issue of 1930 October? 

(b) Is it a fact that on the South Indian Railway at Madras a graduate 
clerk appointed on Rs. 35 and. who h~ drawn two annual increments was 
reduced suddenly to Rs. 32 on the gro1:Uldthat it was later on dMitied 
to start graduates on a lower salary? 

~) Are Government prepsred to direct the Agent of the South 
Indian RaHway to inquireintG· stich 'C'a.8es Md see that later . decmiCI118 
maj not prejudice menalreSdy in service? 
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JIr. A. A. L. Parsons: (a) Yes, by the Honourable Member's question. 
(b) This is subl$j:.antially what is stated in the article referred to by 

:the Hono~able M~mbe~. Government have no other infonnation. 
(0) Government do not propose to interfere as the matter is one entirely 

witbin the discretion of the Company . 

..APPOINTMENT OF A PERSONNEL OJl'FICEB ON THE MADBAS AND SOUrJIEBN 
MAImATTA RAILWAY. . 

709. *JIr. B. RaJ&l'&D). Pandian (on behalf of Mr. -Po G. Reddi): Will 
-'Government be pleased to state: 

(a) if it is a fact that the Madras and Southern Mahratta Railway 
has recently appointed an officer called Personnel Officer and, 
if so, will Government be pleased to state what the sI>~cial 
qualifications of this officer are for the post to whic)1 he has 
been appointed; and whether before this appointment he was 
a Steward on a race course; 

'(b) what h,is pay is and tb.e ,duties he has to perform; 
'(0) whether the Standing Finance Committee for Railways was 

consulted in the matter of this appointment, and whether 
this officer is deputed to deal with all cases of appeals from 
railway subordinates against their discharge or dismissal; 

(d) whether the Agent is the final authority in all such appeals, 
and whether the ap,Peals have all to be looked into and 
decided with all his wisdom and experience; 

(e) whether this officer refers such cases back to the very officer 
against whose orders the appeal is preferred and he is guided 
by those remarks? 

lIIr. A. A. L. Parsons: (a) The answer to the first part is in the affinn a· 
t.ive; as regards the second part, I ha.ve caned for information from the 
Agent, Madras and Southern Mahratta Railway, and will communicate 
with the Honourable Member on its receipt. 

(b) The answer is contained in my reply to question No. 493, asked by 
Mr. B. Sitaramaraju on the 12th February, 1931. 

(0) and (d). The answer to the first part of (0) is that the Standing 
Finance Committee for Railways was not consulted as the post was 
,created on a purely temporary basis. I have called for the information 
.asked for by the Honourable Member in the second part of (c) and in rart 
(d) of his question from the Agent, and will communicate with him On its 
receipt. 

(e) Government have no infonnation. but will bring this part of the 
Honourable Member's questiQll to the. notice of the Agent, Madras and 
~outhern Mahratta Railway. 

FmmG ON A MOB IN PESHAW AB. CITY. 

710. -Shaikh Sadiq B~: (a) Will Government be pleased to state 
if. it is a fact that on ~he. morning of the 23rd April, 1930, in Peshawar 
<CIty the Deputy CommISSIOner ordered the armoured cars to lUsh against 
8 perfectly peaceful assembly of citizens, in Spitf. of the fact that the City 
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Magistrate, K. B. Saadullah Khan assured the Deputy Commissioner that 
the occasion did not demand the reinforcement of the police or the aid of 
the military? 

(b) Is it also a fact that firing was continued for several hours? 
(c) Will Government be pleased to state the number of persons killed 

&ond the number wounded as a result of (a) and (b)? 
(d) What are the reasons that led them to open fire? 
(e) Is it a facttha.t neither the police nor the military a.uthorities made 

an attempt to give medical aid to the wounded? 
(f) Is it a fact that five Khilafat Ambulance Volunteers with Red 

Cross badges, who were engaged in taking away the dead and injured 
persons for necessary attention, were also shot dead without even a. 
warning? 

(g) Is it a fact that the officer in charge of the Lady Reading Hospital 
refused to admit the wounded persons for treatment? 

(h) Is it a fact that, after the occurrence, several dead bodies were 
removed by police and military authorities to an unknown destinatign? 

The Honourable Sir James Crerar: «(I,) to (e). The Honourable Member 
is referred to the Report of the Peshawar Disturbances Enquiry Committee, 
consisting of Suleiman and Panckridge, J. J., in which these points arc 
dealt with. 

(f) I have no information that would support the suggestion, but am 
making enquiries and will give the Honourable Member a reply in due 
course. 

(g) I have no information to this effect. On the contrary the Com-
mittee were favourably impressed with the care and attention the patients 
received in that hospital. 

(h) No. I would invite his attention to para. 4, section VIII d the 
Committee's Report. 

JIr. Gaya Prasad Singh: Is it not a fact that Mr. Justice Suleiman, 
in the course of the enquiry, held that it was the presence of the armoured 
car and trampling down of some men that accentuated the trouble in 
Peshawar on that occasion? 

The Honourable Sir James Crerar: I do not recollect any passage in 
the Report which would bear out such a contention. 

:Maulvi Muhammad Yakub: Was any action taken by the Government 
of India on the Suleiman Committee's Report? 

The Honourable Sir James Crerar: Yes. 
lIauIvi Muhammad Yakub: Will the Honourable Member inform the 

House what action was taken by the Government? . 
The Honourable Sir James Crerar: I shall certainly do so 1£ the-

Honourable Member will give me notice. 
Dr. Ziauddln Ahmad: Did the Government -'accept the majority report 

or the minority' report? . . 

Dr: A. Subrawardy: Where was the majority report and the minority 
report in a committee of two? 
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The Honourable Sir James Orerar: I do not know what the Honou~able 
Member I)1eanS by a majority report and a minority report in a commIttee 
of two. 

Dr. ZiauddiD Ahmad: Mr. Justice Suleiman was the Chairman and 
there were two other members. 

Some HonourableJlembers: Only one other member. 
Dr.Ziauddin Ahmad: There were no doubt only two members, but ~he. 

opinion of Mr. Justice Suleiman, who was also the Chairman, is the opimon 
of the majority of the Committee. -The Honourable Sir James Crerar: I am aware that the Honourable 
Member is a distinguished mathematician, but for my part I cannot 
understand how one in a committee of two can constitute a majorit;{. 

Mr. Gaya Prasad Singh: Is it not a fact that Mr. Justice Suleim!ln 
held that the firing continued and it was directed towards the housetops 
for no sufficient reason, for a long time? 

The Honourable Sir James Crerar: Mr. Justice Suleiman did ma.ke £orne 
comments on that point. 

Dr. Ziauddin Ahmad: The Honourable :Member referred to some (oU-

quiries that he had made. Did he make enquiries about the incidents. 
that happened subsequent to the 23rd April? 

The Honourable Sir James Crerar: The Committee dealt primarily with 
the occurrences of 23rd April last. 

OC(lUPATION OF PESHAWAR BY THE Mn..rrARY FORCES. 

71I. ·Sh&ikh Sad.iq Hasan: Will Government be pleased to state: 
(a) the number of times Peshawar was occupied by the military 

from April 23rd, 1930, to June, 1930, and the duration of 
each occupation; and 

(b) the .number of times and the names of villages and towns adJoin-
ing Peshawar which were occupied by the military during the 
same period? I 

Mr. J. G. Acheson: With your permISSIOn, Sir, I will answer this ~d 
the next question together. The information is being obtained and will 
be communicated to the Honourable Member in due course. 

PuBLICATION AND CIRCULATION BY THE INSPECTOR GENERAL OF POLICE OF-
AN ACCOUNT OF THE PESHAWAR RIOT. 

t712. *Shaikh Sadiq Hasan: (a) Will Government be pleaserl to state 
whether there was any organised refusal on the part of landholders m 
the North-Wes.t Frontier Province to pay taxes since the commencement 
of the civil disobedience movement? 

(b) ~s ,it a fact that after the Peshawar outrages'Mr. F. C. Isemonger, 
Inspec~r General of Polioe, published a.naccount of tae tragedy and cir-
culated ,it pri.vatelyam()ngst officials a_d in certain o'.;her eire-Ies? 

tFor answer to this question ue answer to c:j'uestion No: 711. 
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(cO 1£ the answer to part {b) is in the affinnative, will Government be 
pleased to state whether the .expenditure for this publicity was met ou. 
of Government funda.? 

(d) In connection with parts (b~ and (c~ will Govel11ment be pleased 
to state under what rules Government servants are permittee! to carry 

. on such propaganda? 

](aulvi Muhammad Yakub: Are the Government aware that there is a 
great deal of agitation in the minds of Indians on the question of the 
Pe"haw3ll' atrocities, apd, if so, will Government be pleased to furnish 
this information to the House instead of informing only an individual 
~ember of this House? 

¥r. J. G. Ach~: Certainly. 
Dr. Ziaudclin Ahmad: This is a ~natter of very great importance, and 

I should have thought that the authorities in the North West Frontier 
Province would have consulted the Central Government. I cannot under-
stand what information is being collected. 

Mr. J. G. Acheson: The questions asked raise numerous points and 
contain nwnerous and grave allegations, whioh obviously call for very 
careful enquiry, and I think that it would be improper for me to attempt 
to answer them without having ascert.ained the full detailed facts. I hope 
that the Honourable ~ember will appreciate that every effort is made to 
answer these questions in time, but it is not in all cases possible owing to 
the great pressure which exists. 

Sir AbdUl Rahim: Does the House understand from the Honourable 
~ember that the Government have not got the information which is 
~sked for in these questions, in their possession at presen~? 

Kr. J. G. Acheson: Not the full information, Sir. 

IMPRISO:NllENT OF MR. Pm BARSH, AN ELECTED MUNICIPAL COMMISSIONER. 

713. ·Shaikh Sadiq Hasan: Will Government be pleased to state 
whether it is a fact that ~r. Pir Bakhsh, ~.A., LL.B., elected ~unici­
pal Co~ssioner, was asked to furnish security of rupees ten thousand 
under section 108 of the 1. P. C. for moving a 'Resolution in the ~uni­
·-cipality to change the names of Kissa Khani Bazar and Kabuli Gate to 
"Shahidi Bazar" and "Khuni Gate"? Was he sentenced to one year's-
imprisonment on his refusal to pay the security? 

Kr. J. G. Acheson: This gentleman WHS required to give security 
under the provisions of section 108, Criminal Procedure Code. The grounds 
mentioned were not the grounds on which security was demanded. 

DEMOLITION OF A MONUMENT ERECTED BY THE MUNICIPAL COMMITTEE ~ 
PESHAWAR, AND lMPRISON;IDlNT OF MR . .ALLAH BAKSH YUSIFI. 

714. ·Shaikh Sad1q Hasan: (a) Will Government be pleased to state 
whether it is a fact that one ~r.~. Ashiq Husain was compelled, at t~e 
point of the bayonet, to demolish a. monument erected by the Municipal 
Committee of Peshawar in memory of the unarmed citizens who were 
lOlled by the Military firing? 
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(bJ W~:ll Government ?e p!eas~d to state the crime for which Mr. Allah 
Bakhsh Yusifi is undergomg ImprISOnment? 

Mr. J. G. Acheson: (a) The information is being obtained and will be 
furnished to the Honourable Member in due course. 

(b) Mr. Allah Ba.khsh Yu~ is .under tri~l for an offence und,..er section 
124-A, Indian Penal Code, which IS non-bailable. 

Maulvi Muhammad Yakub: Did the Government call for any report 
from the Local Administration of the North West Frontier Province after 
the events of April last? 

Mr. J. G. Acheson: Rt'rnrts have been called for, arising out of these 
-questions, but as to whether any general report of the nature referred to 
was called for I cannot ans',yer without notice. 

MauIvi Muhammad Yakub: \Vus any report called for by the Govern-
ment' of India from the· Local Administration regarding the events of 

.. April last? 
Mr. J. G. Acl1espn: I should have notice of that question. 

Sir AbdUl Rahim: The Honourable Member mentioned one Allah Baksh 
Yusifi, but the question is with reference to one Ashiq Husain. 

Mr. J. G. Acheson: I was answering part (b) of the question. 

A SHOOTING TRAGEDY IN PESHAWAR. 

715. "'Shaikh Sadllq Hasan: (tv) Is it a fact that during the sitting of 
the Suleman Inquiry Committee on the 31st of May, 1930, Sardar Ganga 
Singh, who was going in a tonga with his wife and two children, was shot 

.at, and, tiS a result, both the children were killed and his wife wounded? 
If tqe reply is in· am.-rmative, what steps did Government take to punish 
the person responsible for this outrage? ~ 

(b) Is it a fact that Mr. Caroe, the Additional Deputy Commiss.ioner, 
gave written permission for the two dead children to be taken in a pro-
-cession to t4e cremation ground? 

(q) Is it also a fact that when the procession was half way to the cre-
mation ground a party of British soldiers opened fire on the processioni • 
.kilLing twelve and wounding twenty-two persons? 

Mr. J. G. Acheson: The facts regarding this incident are stated in the 
reply given to Mr. S. C. Mitra's starred question No. 94 on the 15th July 
last to which I would refer the Honourable Member. 

ALLEGED ILL-TREATMENT OF VOLUNTEERS OF THE KHUDA} KmDMATGAB 
:MOVEMENT IN CHARSADDA. 

710. "'~sadiq ~: (4) Are Government awarE'. that the 
volunteers of the Khudai Khidmatgar movement in t,he Charsadda Sub-Divi-
sion of Peshawar district were subjected to inhuman treatment by the 
police while they were peacefully engaged in pieketing liquor shops in 
August, 1930? 

(b) Are Government aware <;>f tbe allegation that the private parts of 
some of tbe volunteers were squeezed by a British officer true? If so, is 
the aHegation true? 
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Co) If the answer to part (b) is an affirmative, what action did Gov-
ernment take against the said officer? 

(d) Is it a fact that a charitable hospital by public subscription was 
opened under the auspices of the Afghan Jirga under the supervis;ion of 
Capt. Khan Sahib ex-I. M. S., to render medical aid to the injured 
volunteers who could not obtain other medical relief? 
. (e) Is it a fact that section 144, 1. P. C., was applied to this hospital 
and the hospital was ordered to be closed? 

<f) Is it a fa~t that the Assistant COlftmissioner, Charsadda, while 
serving a notJee on the Afghan Jirga Hospital, gave an undertaking to 
treat the injured volunteers in the Government Hospital? 

(g) Is. it also a fact that when 46 wounded Volunteers were removed 
to the Government Hospital on the 5th August 1930, on the understand-
ing arrived at with the Assistant Commissioner to the effect that they 
would be treated there, they were turned out of the hospital by Colonel 
Brierlv, the Chief Medical Officer, North West Frontier Province who re-
fused 'to treat them? 

(h) Is it a fact that several volunteers of the Afghan Jirga who were 
injured and were in a precarious condition were declared members of an 
unlawful assembly and arrested under section 40 of the Frontier Regula-
tion Act and jailed for three yean: <-

Mr. J. G. Acheson: (a) The allegation has been found on enquiry to· De 
entirely unjustified. 

(b) There is no truth whatever in this allegtttion. 
(0) Does not arise. 
(d) to (g). I would invite the Honourable Member's attention to the 

reply given by the Honourable the Home Member on the 27th January to 
question No. 39. 

(h) I am enquiring into the facts and will give the Honourable Member-
a reply in due course. 

Shaikh Sadiq Basan: May I enquire as regards (b) of this question 
whether the Government have enquired from Mr. Jamieson, Assistant 
Superintendent of Police, Charsadda? 

Mr. J. G. Acheson: Enquiries were made from the Local Administra-
tion and the answer is as I have stated. 

Sir Abdur Rahim.: Is Mr. Jamieson now in India, and is he in office? 

Mr. J. G. Acheson: I would like notice of that question. 

Shaikh Sadiq Basan: I would like to ask the Honourable Member 
whether, if those y;nell ';Vho had been so ill-treated were produced before 

-hiin, he would make enquiries from them? 

Mr. J.G. Acheson: I think this question eontains an inference. 

'.:0 ,.pr. Ziauddin.Ahm.ad: Has the Honourable the Foriegn Secretary seen 
iJih~ .certificate given by Captain Khan SahiQ, ex-I. M. S., who treated these 
patients? 
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Kr. J. G. Acheson: I will be glad to look into any additional inform&-
-tion which may be given by ~ny Honourable Member in connection with 
. any of these allegations. 

Xr. Gaya Prasad Singh: May I know by what method the Local 
Administration carried out this enquiry? 

Kr. J. G. Acheson: They carried out a full enquiry by the usual 
-official method. 

Xr. Gaya Prasad Singh: Was there any non-official associated ;n this 
enquiry, and was it in the nature of a public enquiry? 

Kr. J. G. Acheson: This was an enquiry carried out, according to the 
recognised official methods, by the Local Administration through the proper 
-channel. 

Dr. Ziauddin Ahmad: Will Government be pleased to lay all the papeN 
,connected with this enquiry on the table of the House? 

Xr. J. G. Acheson: I would require notioe of that question. 

MILrrARY BLOCKADE OF VILLAGES IN THE PESHAWAR DISTRICT. 

717. • Shaikh Sadiq Basan: (a) Is it a fact that the following villages 
in the Peshawar District were blockaded by the military for nearly three 
weeks: 

Charsadda, Prang, Babam, Sangi, Utmanzai, Harichand, Mainay, 
Topaiy, Maghiz, Torder, Manery, Sawabi, Dargai, Yaruhu-
sain, Lulandai, Nowdeh, Kalukhan, J amalghari and Adena? 

(b) Is it' a fact that during the blockade in the following villages 
.8habkadar, Ma.inay, Marghur, Torder,Manery, Dargai, Yarohusain and 
J amalghari the military forces looted the houses, burnt their grain. des-
troyed household utensils, cut down crops, and carried away the cattle 

'belonging to the villagers? 
(e;) If so, what action did Government t!>rl:e to (i) punish the soldiers 

·concerned and (ii') to pay compensation to the victims? 
(d) Are Government aware that the houses of peaceful inhabitants. in-

cluding some Numberdars inhabiting the Administ-ered Districts, were burnt 
to ashes and that no. one was allowed ~o quench the fire? 

( e) Is it a fact that amongst the houses set fire to are the houses 
belonging to (i) Ghula-m Mohd. Khan, of Lond-Khwar, Mardan Sub-Divi-
_'Sion, (ii) Malik Mosam Khan of Takar, Marnan Sub-Division, and (iii) 
Hasham Gul Khan, of Takar, Milordan- Sub-Division? 

(f) Is it a fact that many unarmed persons in Takar who came to ex-
·tinguish the fire set up by the Military with their Machine Guns' and Rifles, 
-were wounded and some killed? 

(g) Will Government be pleased to state the number of men (i) killed 
'and (ii) wounded? 

(h) Are Government aware of a report made about the Takar massacre 
'to the effect that the firing was ordered in response to the -"hots fired by 
lthe public on the soldiers? If,~, is the report correct? 
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(t) Will Government be pleased to state what was the number of 
casualties on the Government side as a result of the shots fired by the-
pub\ic? 

1I:t. J. G. AchesOJl:- The information required is being collected and 
will be furnished to the Honourable Member in due course. 

Kaulvi M1Iha.u.imad Yakab: Will the information be laid on the table-
of the House instead of being sent to an individual Honourable Member? 

Mr. J. G. AcheSClQ: Yes. 

Mian Muhammad Shah Nawaz: When will it be laid on the table at 
the House? Approximate time, please? 

:Mr. J. G. Acheson: As soon as it is received. 

JIian JIIubam.mad. Shah Nawaz: When do you expect that it wiU be 
received? 

Maulvi Muhammad Yakub: Not during the prellent Session of the 
Assembly. 

Mr. J. G. AcheSOD: It is impossible for me to give the exact date, but 
I will see that there is as little delay as possible. 

Jlian Xuh&D1Dlad. Shah Nawaz: Will it be given during the present 
Session of the Assemblv'? \ . 

Mr. J. G. Acheson: I hope so. 

AFpOINTMENT OF MUSLIMS IN THE SECURITY PRINTING DEPARTMENT. 

718. *1Ir. M. Maswood. Ahmad: (1) (a) will Government kindly state-
whether it is a fact: 

(i) that there is not a single Muslim gazetted officer drawing 
Rs. 200 and upwards per mensem in the Security Printing-
Department; and 

(ii) that there is only one Muslim apprentice in the Security Printing 
and Currency Note Press? -

(b) Will Government please state: 
(i) whether these posts are advertised in the leading newspapers at 

India; if so, in which papers; and 
(ii) the number of Muslims who actually applied for these posts and 

what their qualifications were? 
(c) What steps do Government contemplate taking to see that, whe~ 

future vacancies occur, the claims of Muslims are not overlooked? 
(2) Will Government please state what was the total amount spent on 

(a) the gazetted officers drawing Rs. 200 and more per mensem of the-
Security Printing Department, and (b) the apprentices in the Security 
Printing and Currency Note Press, and out of this amount how much was. 
apellt upon the MUSlimi? 

• 
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The Honourable Sir George Schuster: 1. (a) (i). Yes. 
only three r·n.zetted officers, in the Security Printing. 

(ii) Yes. 

123.., 

There 'Ire 

(b) (i). The practice hitherto has been that vacancies have not becn 
advertised in the newspapers unless several have occurred at one tune. 
and that casual vacancies, which cannot be roet by promotion in t.he 
establishment, are filled by selection from the long waiting list of sppli-
cants. There have been a great number of applicants from all parts of 
the country. 

Ten vacancies in the grades of Junior and Assistant Supervisors were 
advertised in 1928. 

(b) (ii). The number of applicants for the ten posts advertised in 1928 
was, in round figures, 6,000, of whom 201 were Muslims. 

(c) If suitable educated Muslims are forthcoming when vacanci,es occur, 
their claims are duly considered. The Master, Security Printing, 1s ;1ware. 
of the general orders of the Government of India regarding the ·)mploy· 
ment of members of minority eommunities. 

2. (a) The monthly pay drawn by the gazetted officers is Rs. 6,725. 
(b) The monthly pay drawn by the apprentices is Rs. 1,392, of which 

Rs. 96 is the pay of the Muslim apprentice. 

DIWANSHIP OF THE DURGAH KHAWAJAH SAHEB IN AJMER. 

719. *1Ir. B. :B.a.jaram Pandian: (a) Is it a fact that the Diwanship of 
thE' Durgah Khawajah Saheb in Ajmer is an office descendable in direct 
male line of the revered Khawajah Moinuddin ehishty? . 

(b) Is it a fact that the present Diwan Ale Rasul is not a person in 
the direct line of the Khawajah but a convert to Islam? 

(e) Is it a fact that his geneology as recorded in the Gurgaon revenue 
records differs from that recorded at Ajmer. where the Khawajah's 
geneology is recorded? 

(d) Is it a fact tltat Government refused to accord permission to a. suit 
being filed tb prove the invalidity of Mr. Ale Rasul's claim to Diwanship 
and that without such permission no suit can be filed? 

(e) Are Government aware that there is great public dissatisfaction with 
the selection by Government of Mr. Ale Rasul as Diwan because of his 
not belonging to the Khawajah's family? 

(f) Is it a fact that the rival claims of the other members of the 
Khawajah's family are heard in a court of law and that Mr. Ale Rasul 
has never gone to court to prove his claim? 

Mr. J. G. Acheson: (a) Yes. 
(b) No. 
te) Government have no information to that effect. 
(d) No. 
(6) No. 
(f) Government have no information of any proceedings in a Court of 

Law with regard to Mr. Ale Rasul'e title to the Diwaaehip. 
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K&Ulvl Kuhammad Yakub: \Vill it be desirable for the Government to 
interfere in the internal administration of the shrines to which religious 
:sanctity is attached? 

Mr. J. G. Acheson: That seems to me a matter of opinion. 

Maulvi Kuhammad Yakub:. I did· not ask for oplDlOn. Is it the 
declared policy of Govermnent to interfere in the internal administration 
of the shrines to which religious sanctity is attached? 

Mr. J. G. Acheson: I am afraid I should require notice of that ques-
tion. 

lNDIANIEMIGRANTS TO THE FEDERATED MALAY STATES. 

o. *:r.tr. B. Rajaram Pandian: Will Government be pleased to 
·state: 

(a) the number of emigrants from British India to the :Federated 
Malay States in the years ~928·29 and 1929.30; 

(b) how many emigrants returned to India in 1928·29 and 1929·30 
after serving their contracted period; 

(c) how mtll1, persons have been detained in the estates of the said 
Federated Malay States over and above the contracted 
period; 

(d) whether any complaint has been received as to their detention 
beyond their contracted period; and 

(.6) if the answer to part (d) is in the affinnative, what action Gov-
ermnent have taken in the matter? 

The Honourable Khan Bahadur IIian Sir Fazl-i-Husain: With your 
permiBsion, Sir, I shall Teply to questions Nos. 720 and 721 together. 

(4) and (ob). A statement giving the statistical information asked for 
in parts (a) and (ob) of the two questions is laid on the table. As regards 
(0), separate statistics of Indian labourers returning from Ceylon or the 
Froerated Malay States are not available, and the figures given in the 
statement are of deck passengers, the majority of whom are probably 
labourers who returned from these two countries in 1928 and in 1929. 
Moreover, it is not clear what the Honourable Member's idea of "con-
tracted period" of service is. Under the relevant laws of the Federated 
Malay States and of Cay Ion any engagement or contract to labour for a. 
period exceeding one month or for more than 30 days' work is void . 

. The presumption, therefore..! is that Indian labourers who return to India. 
do so after completing their contract of service. At any rate, Govern-
ment have no information to the contrary. 

(c) and (d). None. 
(6) Do not ansa. 
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.8iatement· ,hovItng the number of emigraNB from BriUBh India 10 the F6d6rated Mala" 
: State', and Ceylon and the number oJ emtgranIB who f'uul"fled to India from thole t1IIO 

countries during the y8Q,f" 1928 and-1929. 

Number of emigrants Number of deck 
from British passengers who 

India to returned to India 
from 

Federated I I 

rederat.ed Malay I Ceylon. Malay Ceylon. 
States. I States. 

1----
I 

\ 
I 
I 
I 

1928 18,343 I 83,868 I 64,000 93,596 

56,2231 

, 

1929 68,362 1 64,000 101,228 

INDIAN EMIGRANTS TO CEYLON. 

t721. *Kr. B. Rajaram Pandian; Will Government be pleased to 
1'-tate: 

'(a) the number of emigrants to Ceylon in the years 1928-29 and 
1929-30; 

(b) how many returned to India in the said period after serving 
their contract; . 

(c) how many have been detained beyond their contracted period 
against their wish; 

(d) whether any complaints have been received from the emigrants 
so detained; and 

(e) if the answer to part (d) is in the affirmative, what steps do 
Government propose to take in order to meet their grievances? 

BRITISH OFFICERS EMPLOYED IN THE NEGAPATAM AND DHANUSHKODI 
QUARIANTINE CAMPS. 

722. *14r. B. Rajaram Pandian; Will Government be pleased to 
'nate: 

(a) how many British officers are employed in Negapatam and 
Dhanushkodi Quarantine Camps; 

(b) whether they have received any complaints from the emigrants 
regarding their treatment in the said Camps; and 

( c) whether they propose to take any steps to remedy the defects' 
The Honourable Khan Bahadur Kian Sir FUI-i-Husain: (a) There 

is no Quarantine Camp at Negapatam. The Honourable Member pre-
sumably refers to the place of accommodation at Negapatam established 
for Indian emigrants under rule 31 of the Indian Er.ligration Rules, 1928, 

+For answer to this question, lee answer t<l question No. 7m. 
n 
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and the Ceylon Government Quarantine Camp at Mandap&m. The 8t~ 
at Negap&tam is entirely Indian and that at Mandapam, partly Indian and 
partly Ceylonese. 

(b) None. 
(c) Does not arise. 

DISCRIMINATION IN THE APPLICATION OF QUARANTINE REGULATIONS. 

723. ·lIIr. B. Rajara.m Pandian: (1) Will Government be pleased to 
8tate: 

(a) whether the Quarantine Regulations are applied to the third 
class passenger's; 

(II) whether the said Regulations are applied to the first and Recond 
class 'Passengers; and . , 

(c) if the answer to part (a) is in the affirmative, and part (b) in the 
negative, will Government be pleased to state the reason 
why? 

(2) Will Government be pleased to state if they propose to consider the 
advisability of doing away with the discrimination in regard to the applica-
tion of the Quarantine Regulations for third clas8 passengers and for first 
and second class passengers'} If not. \yhy not? 

The Honourable Khan Bahadur lilian Sir l'azI-i-Husain: I prE!sume 
tl:at the Honourable Member is referring to the regulations framed by the 
maritime Local Governments under section 6 (1) (p) of the Indian Ports 
Act, 1908. Those regUlations are applied to all classes of passengers, and 
the onl\" discrimination made in them is that the Port Health Officer is 
required to disinfect the clothing, bedding and other articles of third class 
p3flsengers which he considers infected, and is empowered to do the same, 
if he thinks fit, in the case of passengers of higher classes. The question 
of revising the regUlations is under consideration. 

INCLUSION IN THE CENSUS OF EMIGRANTS FROM BRITISH INDIA. 

724. ·lIIr. B. Rajara.m Pandian: Will Government be pleased to 
state: 

(a) if they propose to include in the next Census Report the emi-
grants from British India? 

(b) if the answer to part (a) be in the affirmative, what steps do 
Government propose to take to include them in the Census 
Report '? If not, why not '? 

The Honourable Sir James Crerar: (a) Yes, in so far as figures are 
available. 
. (ob) The Secretary oJ State for India has already been asked to obtain 
particulars of all persons of Indian birthplace resident in the United 
Kingdom and in British possessions. 

No particulars will be available of Indians who emigrate to countries. 
outside the United Kingdom and British possessions. 

Internal emigration to States within the Indian Empire 1I,ill be shown 
in Table YI. 
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725. *JIr. B. Ralaram PandiaD: (1) Will Government be pleased to 
&1:.te: 

(a) if their attention has .been drawn to a London cable published 
in the Hindustan TImes, dated February the 14th, under the 
title "British Delegates Visiting India Shortly"; 

(b) whether arrangements for the deSlpatch of the said Delegation to 
India is complete; 

(c) the constitution and personnel of that Delegation; and 

(d) the time of their arrival, and the duration of their stay in this 
country? 

(2) Will Government be pleased to state if the~ .propose to .select Mem-
bers from the Central Legislature t.o meet the Bntlsh DelegatIOn to "ollu-
borate in their work in connection with the future constitution of India? 
1£ yes, when? If not, why not? 

The Honourable Sir George Rainy: (1). (q) Yes. 
(,b) to (d) and (2). I would refer the Honourable Me~be!' to the 

reply which I gave to Hai Bahadur Sukhraj Rai's starred question No. 580. 

UN STARRED QUESrrIONS AND ANSWERS. 

RAILWAY OFFICERS' REST HOUSE AT SIMLA. 

233. Kr. Jagan Nath Aggarwal: (a) How long has the Railway 
Officers' Rest House at Simla been in existence? 

(b) Is it a fact that, since 1924, Indian Railway officers have been 
making use of it in increasing numbers in summer? 

(0) Is it a fact, that for the last three years or so the Railway Board 
has appropriated some of the suites of rooms and their use by the said 
Railway officers is not permitted? • 

(d) Is it a fact that preference is given to European officers for the 
use of the remaining suites of rooms? 

(e) Will Government be pleased to lay on the table a statement of the 
names of railway officers (including those belonging to the Indian Audit 
and Accounts Service) who applied to the A. T. 0., Simla, in the summers 
of 1929 and 1930 for the use of the said suites of rooms, hut wcr:: m·t 
allowed? 

Mr. A. A. L. Parsons: There is no record of the number or names of 
officers who used this Rest House. It was built in 1921. Duriner the 
Summer of 1929 one suite of rooms on the ground floor was occupied b~' the 
Central Standards Office. and during the Summer of 1930 the whole of 
the ground floor. No preference is given to European officers In the use 
of the available accommodation . 

• B2 
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PROVISION OF A BATHROOM FOR THIRD CLAss PASSENGERS AT PuULERA 
RAILWAY STATION. 

234. Mr. Gaya Prasad Singh: (a) Is it a fact that Phulera Railway 
Station is the junction for the Bombay, Baroda and Central India Railway, 
and the Jodhpur·Bikaner Railway; that three railway lines pass through it, 
with an immense volume of passenger traffic; and that passengers have 
to take their bath and food before changing trains? 

(:b) Are Government awa.re that there is no enclosed bathroom for 
third class women passengers, and they are put to bleat trouble and in· 
('onvenience on this account? 

(c) Is it a fact that separate bathrooms for third class women pa.ssen-
-gers are provided at Ajmer, Achnera, and other junction stations? 

(d) Do Government propose to see whether it is possible to provide 
a bathroom for third class passengers at Phulera station, where they can 
take their bath in privacy? 

Mr. A. A. L. P&rSODS: The information is being collected from the 
Railway Administration and will be supplied to the Honourable Member in 
due course. 

APPOINTMENT OF MUSLIMS AS FOREST OFFICERS IN THE PuNJAB AND TUB 
N ORrn WEST F:a.ONTIER PROVINCE. 

235. Khan Bahadur Haji Wajihuddin: With reference to the state-
JDent showing the Muslim Imperial Forest Service officers serving in 
various provinces in the Forest Department in India furnished by Govern-
ment in reply to starred question No. 450 (Volume ITI, Part No.6. page 
537), asked by Khan Bahadur Mukhdum Sayyid Rajan Bakhsh Shah on 
the 11th September, 1928, do Government propose to give effect to their 
general policy in connection with redressing communal inequalities, and 
take steps to bring about a due proportion of increase in the number of 
Muslim officers in the superior Forest Service in the Punjab, and North 
West :Frontier Province, in which the numerical strength of Muslims is 

56 and 95 per cent., respectively? 

The Honourable Khan Bahadur lttian Sir I'azl-i-Husain: The attentiou 
of the Honourable Member is invited to the concluding portion of the 
reply given in this House to Haji Ghaudhury Muhammad Ismail Khan's 
question No. 291 on the 2S-th January, 1929. As then stated, the prin-
ciple of redressing communal inequalities is applied to an all· India service 
as a whole and not to the cadres of such a service in individual provinces. 
Al' a matter of fact, however, the number of Muslim members of the 
Indian Forest Service in these two provinces has increased from 8 in 
1929 to 5 in 1980. 

BILL PASSED BY THE COUNCIL OF STATE LAID ON THE 
TABLE. 

Secret&ry of the .Assembly: I lay on the table a Bill to amend the 
Inclian Reserve Force Act, 1888, for certain purposes which was passed 
by the Council of State on the 24th February, 1931. ' 



MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: A Message has been received from the 
Council of State which runs as follows: 

"I am directed to state that the Council of State has, at its .meeti';1g hel~ on the 
24th Fehruary, 1931, agreed without any ~endm?nt8 to the follOWing BIlls which were 
passed by the Legislative Assembly at lts meeting held on the 2nd February, ]931, 
namely, . 

1. A Bill further to amend the Indian Income·tax Act, 1922, for a. .::ertaill 
purpose, 

2. A Bill further to amend the Indian Territorial Force Act, 1920, for a cert-aim 
purpose, and 

3. A Bill further to amend the Auxiliary Force Act, 1930, for·a certain Porpo88." 

THE RAILWAY BUDGET-LIST OF DFMANDS-contd. 

DEMAND No. I-RAILWAY BOARD-COntd. 

Representation of Muslims in Railway Services-contd. 

Kr. President: The House will now resume further consideration of 
the motion moved by Mr. Anwar-ul-Azim. 

Sir Abdur Rahim (Calcutta and Suburbs: Muhaniinadan Urban): Sir, 
I wish to say a few words on this question. The matter has been fully 
discussed, but. apparently some misunderstanding has arisen at:; regards 
certain aspects of the question under discussion. I would not have inter-
vened iIi the debate at all but for the fact that this is a matter to whi(;h 
great importance is attached by my community, and I believe also by the 
other communities concerned and further an allusion was made by Mr. 
Ranga Iyer to a passage in the minute of dissent which I wrote in the 
Public Service Commission of 1913. There are two aspects of this ques-
tion, both equally important. One is administrative, and the other is 
political, but both the aspects are inter-connected. Speaking on behalf of 
the Independent Party and, I venture to think on behalf of my community, 
the Muhammadan community, there is no ·desire on our part to suggest 
any measures or to urge upon the Government to adopt any policy which 
would reduce the efficiency of the railway service or of any other service 
for the matter of that. We are as anxious as the Government Benches or 
my other friends to maintain and, if possible, to enhance the efficiency of 
the public servicer;. So hr as that is concerned, there can be no two 
opinions, but the question has also an important political aspect ann I 
must say. an important economic aspect as well. The railways and other 
pepartments of the Government are large employers of educated labour, 
If I may USe tbat phrase. In this country one of the most pressing 
political problems has been to find cMeers -:for the educated men of the 
c,ountry. We know how narrow, and tragically narrow, are the opportuni-
tlel;l of our educated men-Hindus, Muhammadans and all the others. In 
other !lountries m!lony and. varied careers are open t.) them. But here the 
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[Sir Abdur Rahim.] 
opportunities for the exercise of such talents as the country possesses are 
very very limited indeed, and certainly the public services do afford a 
eareer which is not to be slighted or despised by anyone. 

Sir we have heard a great deal about people hankering after the so-
called 'loaves and fishes. I for one must submit that that is not a thing 
to be despised. I do not think any section of the people can afford to 
despise the loaves and fishes of office, as they are called. Sir, loaves and 
fishes are quite nourishing, and I would add thereto meat and' honey. 
Sir, it is quite natural-and I think it is now recognized by ever;yone-
Dot only by Government but by the others-that the different sechon~ of 
the people in this country should be represented and should be given 
dwnces of careers in the 'different public services, including the railways. 
As regards the method of recruitment, there is also a very important 
matter. The Honourable Member, speaking on behalf of the Nationalist 
Party, quoted a passage from the minute of dissent which I wrote in the 
Report of the Public Service Commission. Sir, at that time, as every-
body is aware, the question that loomed large in the political circles in 
India was that of simultaneous examinations for the Indian Civil Service. 
'That was the political question which exercised the minds of the foremost 
politicians in this country, and the Congress ~trongly advocated simul-
taneous examinations, and I in the Public Service Commission supported 
that demand--not that. I believed. that competitive examination w~s the 
onh' method or even the best method of securing the most efficient men 
for'the public services, but because it was necessary to hreak It monopoly 
and to start Indianization of the civil services in the country. At that 
time it was not advisable, nor was it prudent, to raise any communal 
question. Sir, the policy that was adopted then by the Public Service 
Commission has resulted in the way some of us had anticipated. Now 
that we have adopted a policv of Indianization as a definite scheme for 
recruitment. to the public services of the country, all those questions 
regarding competitive examination, partial competitive examination and 
selection are relegated to a more or less subordinate place. So far as the 
railways are concerned, there is still a monopoly. It is a monopoly 01 
men of two races, and all Indian communities, the Muhummadans as well 
as the Hindus, desire that there should be no further monopoly, and 1 
think it is fully admitted by the Government that the Indian communities 
~hould be admitted largely in the future into the raUway administration. 
That being so, the Muslim community, as an Indian community, naturally 
desires that, subject to the considerations of efficiency and educational 
qualifications, they should also have a career in the railway service. That 
'is a natural demand. Naturally, also those who now hold a monopoly 
must be prepared to give way to a great extent. Otherwise there is no 
room for the educated Indians-properly qualified, technically qualified 
men, for service in this Department--there is no room for a sufficient 
number of them. It is time that that question, I venture to think, ought 
to be approached, and I believe is being approaclied by the Government in 
that spirit. So far as the general uosition is concerned I believe also that 
there is general agreement throughout the country a'nd on the part of 
dQ,:ernment as well. A formula has been adopted by the Government of 
India, that whatever tests are employed for the recruitment of suitable 
officers. care has also to be taken to redress inequalities. That is one 
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·formula. I find that the Round Table Conference, with' only two dis-
'13enti~nts, has adopted another formula, but it really com~s to th~ same 
thing that there should be fair and adequate representatIOn of dIfferent 

<eomniunities with due regard to considerations of efficiency and the ne~e6-
sary educational qualifications. I am. quoting from memory, but I beheve 
that is the purport of it. There i~ no rea.l difference b~tween the two 
formulre. Then, Sir, so far as my mformatlOn goes, I belJeve tlie leaders 

·of the Congress' also are inclined to adopt the formula. I know that at 
least in the province of Beng~l, wherb the question has been acute for some 
time past, the ~ate Mr. C. R. Das, whose 'memory is still cherished by 
both communities as that of a great political leader of India, had no hesi-
tation whatever in adopting a formula of that character; and its magic 
effect on the politics of Bengal was evident to all who took any interest in 

·the matter. 
Sir, in this House also, as I have said, there is a general agreement, 

and if I understood my Honourable friend Mr. Rangs Iyer correctly, 
speaking on behalf of the X~ltionalist Party, he said that he did not desire 
to oppose the demand of the Muhammadans as made in this motion. 
That being so, we are now in a mt.:ch better atmosphere. At one time 
there was a great deal of misconception and lieaTt-burning, but now, I 
am happy to say, this one great diffi~ulty in .the way of India's political 
advance has been removed. Sir, we have all been verv pleased with 'the 
·ftssurance given by the Leader of the House, who is' also in charge of 
Railways, that whatever instructions have been given by the Government 
or the Railway Board with reference to this matter have to be carried 'Out 
without any further delay in the spirit in whieh thuse instructions were 
issued. H~ has made no bones about it; he has made it evident that 
hitherto proper action has not been taken of a practical nature and he has, 
I believe, undertaken to take steps at once to see that these instructions 
are carried out without any delay. How they are to be cnrried out is 3. 
matter of proper method and machinery. There can be no doubt, however, 
that some responsible officer has to be deputed to make propel' inquiries 
into the position. But that is not enough. 'l'he Muslim community, 
though keenly interested in the question, has not itself been taking the 
necessary steps to see that the railway authorities and the Government 
are properl:y in possession of the facts of the situation; and even th8 
ca~didates do not ~a.ke the necessary measures by which to get their 

·clalms properly consldered. I suggest for the consideration of the Honour-
~ble the Railway ~Iember that it would be desirable to take further steps 
III order to advertIse these vacancies and to draw the attention of the 
·college and yniversity authorities to the matter giving them info).'IIlation 
when vacanCIes occur, and at the same time to associate in the work of 
selection certain representative Mussalmans. It does not seem to me 
very material how many of them are going to be officials or non-officials . 

. but with definite instructions to 8 committee of that character I think 
many of the difficulties that are in the way will be removed. I take it 
that for the rest it will depend upon the leaders of the community con-
c~rned to see that prop~rly qual~ed candidates are forthcoming. t agree 
wlth those who have said emphatically that there is no real lack of candi-
dates. I have considerable experience of this matter in Benga!. I know 
that the offi~ers of G?vermnent were very much under the belief thAt r'operl, qualified candldates were not a\7ailable for certain Departrilanta. 

admIt that they were not as numerouB as the candidates belonging to 
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other communities, but there were quite a sufficient number when 
Government made definite efforts laying down that they were going te> 
give a chancr;l to a certain number of Muslims in the different services, 
they found as a matter of fact that very good qualified candidates were 
available. I believe that will als0 be the experience of the Railway 
Department if they take the neceRRsry steps. 

Sir, the question raised now. relates only to Muslim representation, 
but. it is allied with the question of representation of other communities 
a8 well. And I for :me do not plead for any special ad'antages for the 
Muhammadans. The question of special advantages for the Muslim Com-
munity, so far as the Railway services are concerned, does not arise, be-
cause from the figures that we have been supplied with by tne different 
Honourable Members, it appears that their position at present. is 80 
miserable in the Railway Department that a gl'pat derl has to be done 
before their position in the railway service is properly secured. And I 
wish, so far as I am con('erncd, speaking on behalf of my party, to assure 
the other communities concerned, that they will have all our help in 
seeing that t.hey also are properly represented in the railway services. 

Sir, I do not think that I can m!efully add more to the discussion that 
has already taken place. Having regard to the general agreement that 
prevails in the House, I do not think it i.s necessary-and if I may 
suggest to m~' friend Mr. Anwar-ul Azim-it is not necessary to press this 
motion to a division. And I do hope that my Honourable friend, Sir 
Ge<;>rge Rain~', will once again tell the House and make it perfectly clear 
what the policy of Government is in this matter and the steps they have 
taken and are going to take in order to carry out the polic:v which the~' 
have in view. 

The Honourable Sir George Rainy (Member for Commerce Ilnd RaiT· 
ways): I do not know, Sir, whether the Honourable Members fully appre-
ciated what a remarkable day in the histor.\" of this House yesterday prov-
ed to be, for I cann9t recall any occasion on which the power of eloquence 
to change votes was more conspicuous. I am sure that my Honourable 
mene. Dr. Ziauddin would not claim that his second representation of the 
arguments that he had used in the first discussion on retrenchment weighed 
with the House when it decided to reverse, to all intents and purposes, 
the decision arrived at on the previous 2.ay; and therefore I must attribute 
the change of feeling mainly to the speeches of my Honourable friend Mr. 
Misra and my Honourable friend Mr. Sitaramaraju who moved the cut. 
Another remarkable effect of eloquence was shown when the speech pf my 
Honourable friend Mr. Anwar-ul-Azim so powerfully affected my Honour-
able friend Mr. Ranga Iyer as to convert him, at least temporarily, from 
what I may call a pallid uniformitarian to very nearly a full blooG.ed com-
munalist. I may say, Sir, that I cannot recall that the eloquent speeches 
made by any of the distinguished men who have been in 'this House, either 
the late Pandit Motilal Nehru, Pandit Madan Mohan Malaviya or Sir 
Malcolm Hailey, were able to produce quite such startling results. 

Mr. President, we have had a long and interesting discussion on the 
cut which is now under consideration, and I do not know that it is neces-
llary for me to speak at great length, but I will try as far as possible to 
pufi what I hav'e to Bay in a clear and succinct form. My Honourable 
lriend Mr. 1Haym~n has dealt with the facts and figures so far as that was· 
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necessary, and I will not attempt to go over the same ground again. Per-
haps the most convenient method of approach will be to take the five 
points that were put by my Honourable fl'iend, Maulvi Muham~ad Yakub, 
at the interview I had with the Muhammadan deputation and say what I 
have to say about each of them. But before I do so, I should like to 
record my appreciation of what fell from the last speaker, my Hon~urable 
friend Sir Abdur Rahim. He was in a positlon to speak.,irom a greater 
'practical experience of the difficulties which Governments are faced with 
on a question of this kind, and his advice and his suggestions are, for that 
reason, particularly valuable and I can assure him that everything he (.aid' 
will have my fullest consideration. 

One general question of policy arises from the first point put by my 
Honourable friend, Maulvi Muhammad Yakub, because his point was that 
the term "minoritv communitv" should be abandoned and the representa-
tion of the Mussalmans treated separately from that of the minorities 
communities in India. That would involve a change in policy, and 
Honourable Members can judge for themselves whether, at a time when 
the quest~on how such matters should be handled under the new consti-
tution has been fully discussed at the Round Table Conference and will no 
doubt be discussed again, it would be proper to initiate a change in policy. 
Incidentally I would draw my Honourable friend's attention to the fact that 
the name ~f the Committee 'which considered the matter at the Conference 
was the "Minorities Committee". I think my Honourable friend will 
appreciate that it is not possible for Government at this stage to think of 
proclaiming a different policy from that which has already been declared. 

MauIvi Muhammad Yakub (Rohilkund and Kumaon Divisions: M.uham-
madan Rural): But we want a change of heart. 

The Honourable Sir George Rainy: It is hardly possible to do tha.t now, 
and in addition to that. Sir Abdur Rahim made it perfectly clear that, so 
far as he was concerned. whatever he claimed, he claimed on behalf of other 
minorities as well as on behalf of the Mussalmans. I will not discuss the 
question, which has alread:--' engaged the attention of the House this morn-
ing, as to when a minority is not a minority. What I am anxious ahout 
is that we should in the Railwav Departme'nt fullv carry out' the declared 
policy of the Government. That is the first thing we' have to do. In 
the Railway Department We are not responsible for laying down the policy; 
we are responsible for carrying it out. and if any words of mine have at 
any time conveyed the impression that, while I 'was prepared to consider 
the question of Muslim representation, I was not prepared to consider the 
representation of other communities, then I very much regret it, because 
that ,:as not at all my intention. The reason why Muslim representation 
occupIes a larger place perhaps in public thought and in the public mind 
than that of other communities is due to the enormous size of the com-
mun~ty and the fact that it extends all over India. But the same prin-
ciples which are applicable to its representation in the public servictls are 
clearly applicable to other communities also. 

Mr. C. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
~a~an Ru~al): In this connection-if· I may interrupt-I am very un-
WIllIng to mterrupt the Honourable the Leader of tee House-may I 
8Ugg~~t ~?at in tl?e Administration Reports in respect of "other com-
mumtles ,they wIll also show the representation of the Sikhs in future? 
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lIr. E. Ahmed' (Rajshahi Division: Muhammadan Rural): How caD 
-the Honourable Member suggest that? 

1Ir. O. S. Ranga Iyer: I am suggesting with the permission of the 
Honourable Member. 

lIIr. E. Ahmed: No, you cannot, under the Rules and Standing Orders. 

The B.ono1l1'able Sir George Rainy: I should be quite prepared to consi-
'der that. I do not know what the reason is why the Sikhs are not shown 
separately. I think the form of statistics was settled in conBulta~ion wi~ 
the Central Advisory Council. 

The Revd. J. C. Chatterjee (Xominated ~on-Official): May I ask the 
Honourable Member if he is going to show the Sikhs under a separate head, 
the Indian Christians also, "'ho are larger in number than thE Sikhs, may 
also be shown under a separate head? 

The Honourable Sir George Rainy: My Honourable friend will see that 
he has opened the sluice gates, and I shall not be responsible for the 
floods that may pass through. I am quite prepared to consider the matter, 
.and if any change is decided to be made, it should, I think, be made after 
consultation with the Central Advisory Council. 

The second point put by my Honourable friend, l\Iaulvi Muhammad 
Yakub, was that whereas, when you are dealing with an all-India service 
you can fix a uniform percentage, namely, that one-third of the vacaneies 
. should be reserved for redressing communnl inequalities, when you are 
dealing with a particular railway system that mny or mil:" not be an appro-
priate method. If for instance if one-third was the proper proportion of ap-
pointments to be reserved on the South Indian RailwHY, a wholly differ-

-ent proportion might be suitable for the North Wester~ Railway: When 
that was put by the deputation, I at once said that 1 would ask the Rail-
way Board to examine it and to see what could be done. I do not propose 
to hold up orders we proposed to issue, because that is one way of not 
making progress, namely, to hold up orders because they are only the second 
best on the hope of getting something better lAter on. But I will examine 
the question and I appreciate the force of whAt my Honourable friend has 
urged. 

Xow, I come to the fourth point which he took, leaving for the moment 
the third point. He '.vants two Mussalmans of proyed ability and strong 
character to be appointed as Deputy Agents Personnel. That is a matter 
which I shall consider; but until I have before me the lecommendations 
of the Railway Board, I cannot commit myself finally about it. What I 
do appreciate very m~ch is the importance of removing any impression 
that particular communities are handicapped from any personal considera-
tions, and I am anxious about that, not because I believe that the Per-
sonnel Officers of the railways are in fact unfairly influenced by considera-
tions which should not .influence them, but because unfair impressions 
about that get abroad, and these impressions I should be glad to remove. 
'The same considerations apply also to the fifth point which was that efforts 
should be made to place Mussalmans in the posts of Office Superintend-
-ents, or lIead Clerks in the offices of the Divisional Superintendents. That 
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is a matter again in which 1 shall have to w.ait tbe considered recom-
mendations of the Railway Board. Rut there IS another matt~r I should 
like to deal with which is not directly raised in any of the pomts of my 
Honourable frien'd, Maulvi Muhammad Yakub and it comes up in this 
wily. My Honourable friend, ~ir Abdur Ra~im, m~ntioned that faet that 

o()fficers in Bengal were at one tIme under an ImpressIon that there were no 
suitable recruits of a particular community to be found, and taking that 
for granted, they went on with the time-honoured methods of· ~ecruit­
ment. But when suitable steps were taken to put them in touch wIth the 
community concerned, it was found that there were rec~its suitable in 
every way. 'Now, that if; precisely the point about. WhICh 1 am most 
anxious. 1 am quite certain that no Member of thIS House would ad-
vocate the appointment of members of a particulflr community who were 
.clearlv not suitable merelv because they belong to that communit~-. But 
the iIi1pression left' in my' mind by all '1 have seen of our. recent inqui~es 
jg that sufficient care find attention have not been gwen to puttmg 
the recruitment officers in touch with the communities concerned, and in 
particular with the Muslim community. so that suitable recruits might 
have been appointed who have never come to notice at all. Advertise-
ment is undoubtedl~- fI very important met,hod of preventing that sort of 
thing, and 1 believe the formation of committees, in which the heads of 
educational institutions might well be included, would be a very- useful 
method indeed. This is what T regard as the most important point of 
all, namely, thM, we should make arrangements that the officers or c<>m-
mittees with whom the selection of candidlHeg lies should be in fI position 
to get all the information possible Rbont cflndirlRtes from communities in-
adequately represented. T believe a ver:v gTeflt deal can be done in that 
way . Now I come to the third point raised by my Honourable friend, 
J\:ra~.llvi Muhammad Yakub, namely, that two Muslim officers, not below 
the rank of a Divisional Superintendent, should be placed on !:<pecI'll duty 
for not less than five ~'ears to make inspection of offices and supervise re-
cruitment. Mv Honourable friend, Mr. Parsons, t.wo days ago, in reply to 
a quef'\tion said that Government had decided to put two officers an soccial 

19 N duty. Rut something has happened since then. How does 
, OON. my Honourable friend, Maulvi Muhammad Yakub, propose I 

should pay for theRe officers? Must I not assume thRt he acted from a 
high sense of public dut:v, and that in his opinion retrenchmept must come 
befor.e everything else. When he delivered that eloquent speech to which 
w,e lIstened ~-esterd~~" find when his convictions drew him 'into a lobby 
dIfferent from that III which I found myself ..... 

Maulvi Muhammad Yakub: VIe ,,,antf'd to curtail luxuries and not 
necessities. 

The Bonou.rable Sir George Rainy : Two officers on special duh of the 
rank of Divisional Superintendents might cost about Rs. 48,000· a vear, 
and my Honourable friend has reduced, or has co-operated in redu~ing, 
t.he demand for the Railway Board by just double that sum. 1 would remind 
~~ Hpnourable friend that this House cannot speak 'with two voices. If 
It IS the desire of t~e House that economy in the Railway Board should 
'come before ever~thmg else, t~en I am afraid there is a danger that they 
may have to sacrIfice other obJects; and if some Members at anv rate have 
these other objects m~e at heart the moral of the story is· that they 
'Should not be too readIly led astray by t,he seductive eloquence which 
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they hear from the Benches immediately to their right. If they do, the 
results would be other than those they intended. In all seriousness, Sir. 
T am bound to take this matter up. I have to consider what is to be done 
about this cut which has been passed. Undoubtedly we must attach 
great weight to the views expressed by the Legislative Assembly, and 
there may be a very real difficulty about finding the money to place these-
. two officers on special duty. 

lttaulvi lttuhamm,&d Yakub: I say, retrench luxuries. 

The Bonou.rable Sir George Rainy: My HonouraQle friend may be sure 
that all relevant considerations will be taken into account. But it is a 
problem which has been raised for me by the action of the Assembly :tself 
and one which I cannot avoid. If it proves to be impossible to 3ppoint 
these officers, no one will regret it more than myself. But I was bound 
to draw the attention of the House to the position which has arisen, lest I 
should be accused subsequentl:v of not keeping faith. 

I think that concludes what I have to say on this important questIon. 
It is my most full intention to take such steps as are possible to carry 
out the declared policy of Government as regards this question of securing 
adequate representation for minority communities. 

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan 
Rural): Mr. President, I do not think that it is at all necessary for me to 
go seriatim into aa the remarks that have fallen from all sides of the 
House. I do not think we have advanced much on any side or in any 
matter. In this connection, the only redeeming feature to be noticed is 
this, that perhaps some of the non-Muhammadan communities living in 
this country represented here have appreciated the real diffi'culties under 
which :\luslims areplacec1, and for this they deserve our hearty thanks. 

I had the privilege of listening to \vhat fell from the Staff Member of 
the Railway Board yesterday. I paid a very great attention to it. I also 
had the privilege of l~stening to what fell from the Honourable the Leader 
of the House. 'rhe result may be translated into the Bengali proverb "Jei 
timil'e sayee timire" which means that we are in the same darkness now as 
we were ill beforE:. Mr. President, I shall not dilate on this matter any more; 
I think I shall take the wise counsel of my esteemed friend the noble 
Leader of the Independent Party, Sir Abdur Rahim . . . 

)[r. K. Ahmed: Carry it; that would be a good answer. 

Mr. )[ubammad Anwar-ul-Azim: . . . and not pr~ss this motion to a 
division, though I am certain that my motion would be carried. 

In conC'luding, I will just say these few words and finish. We Muslims 
are not satisfied that the undertakings given by Government, as stated in 
Mr. Hayman's speech, will satisfy our needs and bring about proper repre-
sentation of our community in the railway services, and particularly in the-
better paid appointments of the subordinate services. But in view of the-
fact that Government do propose to take some practical steps, as instaneed 
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by the following undertakJngs, I wish to wit.hdraw my motion. The 
undertakings to which I wish to draw their particular attention are in this 
:order: • 

(1) That Government will appoint forthwith two officers to look after 
the interests of Muslim recruitment (Laughter from the 
Government Benches) and that they will not be taken away 
from the posts until Muslims have up to their proper repre-
sentation; 

(2) That Muslims will be appointed to the posts of Appointment 
. Officers without delay; 

{3) That Muslim officers will always be required to serve on selec-
tJon committees when recruitments are made to the subordi-
~ate services, even when it is necessary to co-opt one or both 
of the special officers who are now to be appointed; 

{4) That Government will consider, without delay, the question of 
appointing a committee for each railway, on which non-offiaial 
representatives will serve, and that Muslim representatives 
wiII have an adequate numbe!! of seats on those committees; 
and lastly, 

(5) That Government will appoint qualified persons of all communi-
ties, including Muslims, in intermediate grades of the subor-
dinate 'establishments in order that Muslims might in the 
near future obtain proper representation in the upper subor-
dinate grades. 

With these words I beg leave of the House to allow me not to press the 
motion to a division. 

Kr. PreSident: Do you wish to withdraw it? 
Kr. :Muhammad Anwar-ul-Azim·: Yes. 
Kr. President: The Honourable Member wishes to withdraw his motion. 

It. it your pleasura to allow him to do so? 
The motion was, by leave of the Assembly, withdrawn. 
Kr. :Muh&mmad Anwar-ul:"Azim: I do not move No.8. * 

Railway Adm.inistration. 
Kr. C. S. Ranga lyer: Sir, the next motion which stands: in my name 

·is of a Rs. 100 cut under general administration, and I should fIke to bring 
Wider this certain specific facts that have been brought to my notice 
which not only affect the Railway Adminis~ation and its efficieJlcy but 
also its finances. Sir, more than four years ago the High Commissioner 
for India recruited a certain number of young civil. engineers for service .... 

The Honourable Sir George Rainy: May I ask which cut he is mov-
ing or if he is moving a cut at all because I am completely in the dark? 

:Mr. President: He is moving cut No.9. (Railway Admdnistration.) 
Kr. C. S. Ranga lyer: ... and I am just bringing certain general 

·complaints.. A certain number of young civH eng:neers were recruited 
for service on Indaan railways temporarily on a three years contract. 

·"That the Demand under the head 'Railway Boar-J' be reduced by Re. 1. 
(Lack of supervision over the Company-managed railways.)"-
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[Mr. C. S. Banga Iyer.] 
The advertisement calling for applications issued by the High Commis-
6ioneIH I believe with the consent of the Government of India, also -ststed 
that the appointment was, of a temporary character, but that there was-
every probabilJty of the selected officers imported into the engineering 
service, on satisfactory service during the temporary service, being con-
finned. No doubt this was not a guarantee for pennanency, but I believe 
hope was held out by the Government to the candidates, and the hope 
held out was as good as. an assurance. And, Sir, further facts have been 
brought to my notice by some representatives ,,'ho have gone into this 
question, that these young men took the hope held out to thorn as 
an assurance. Whether they were justified in taking that hope as, an 
assurance is a matter for the Hailway Board to think about, These young 
men served on Indian railways for the period of their contract, and their' 
services, I understand, were satisfaetorv, I also understand, Sir, that 
their services were extended for a furth'er tenn on increased salarv, and 
on the expiry of that term, these young men' were 
asked to make rOOl1l for new recruits, and this in spite 
of the fact that the Chief Engineers of the railways concerned highly 
appreciated the services of these young men and strongly recommended' 
their confinnation, I should like to know on this matter whether my 
statement is correct. In some cases. I . gather, the Chief Engineers 
wrote about these young men in somewhat flattering terms. Besides 
the injustice done to these young ll}en, there is a graver issue which has 
t.o be considered, When I use the word "injuJ't.ice", I use it without 
meaning any offence to anyone, but these young men feel it to be an in-
justice, and it is for the Honourable' the Railwa,v Member to throw more 
light on this. matter. These young men were trained and got experience 
of railway work at the expense of the taxpil:'er·-thnt is one of the argu-
ments that has been put to me-and the\' are now denied the advantage 
of service, their training and their experience being practically thrown 
away, If these fad·s are correct, Sir, it is an economicaU.v unsound 
policy. The railwa~'s are a commercial Department of the Government, 
and the Honourable the Commerce Member has been telling us that it 
should be run on commercial lines, 

Sir, another aspect of the question that I want to bring to the notice 
of the Honourable the Commerce Member is in regard to certain difficul-
ties that exist in England in regard to young men from India in the en-
gineering service getting admission in workshops. Sir, from my know-
ledge of the question there is not the same difficulty, for instance, in 
Gennanv, and there I think-at anv rate that is what I learnt from 
Indian ~tudents in Berlin-they g~t easier admission into the Gennan 
workshops than into the British workshops. If that is so,and if my in-
fonnation is correct, I would put it to the HOlloumble the Commerce 
Mf-Dlber that some arrangement should be made to give Indian young men 
proceeding to England greater facilities in regard to admission into these 
ra.ilwa,v workshops and opportunities should he afforded to them to acquire 
more practical experience in England. Moreover, I would ver,\' much 
]*e to suggest to the Honourable the Railwa:v Member that he should re-
cognise Gennan qualifications, because I believe there are young men 
coming to this country with Continental qualificatJons, and it will be a 
very good thing indeed if the Honourable. the Railway Member takes this 
matter into consideration. 
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Sir, one more thing I wish to bring to his notice in regard to recruit-
ment, and it is this. I understand-and here again I believe I am quite-
nght-that the quota system of recruitment is not working properly. Under 
the . quota system more men are rejected. That perhaps wHl always be 
the case, because there will always be a larger number of applicants 
whose applications will be rejected. But, Sir, the quota system I gather 
is standing in the way of the candidates directly applying to the Public 
Service Commission. Sir, I place these facts before the Honourable the 
Railwav Member and I Rhould like him to throw more l.ight upon them 
and alSo to conRider, if possible, a certain amelioration of the conditions 
under which certRin of these people live. 

Kr. B. Das: Ma~' I ask. Sir. if the polic~' of Indianisation can be dis-
cl!3sed under this heRd? 

Mr. President: The wordR used are "Railway Administration ", if 

JIr. B. Das: My friend spoke only of Indianisation. 

Mr. President: There is no obligation on any Member to deal w~th the-
whole subject of Hailway Administration. When the issue-
is before the House, any Member may single out anyone particular part 
of the Railway Administration and speak on it. I understood the Hon-
ourable Member to speak on recruitment for the Railway services. Under 
the term "Hai\WllY Administrat.ion," I cannot prevent any Member from 
dealing with that asp(~ct of the administ.ration_ 

Rai Sahib HarbUas Sarda (Ajmer-l\1ef\nml: General): Indianisation· 
also comes under it. 

The Honoura.ble Sir George Rainy: I am afraid that is the position 
taken by the Honourable Member owing to the very wade tenns used in 
giving notice. But if Honourable Members generally think it would be 
better to concentrate on a particular point in connection with each cut, 
then I think the\' can onlY trust to their own self-restraint on this occa-
sion, because it is obvious' that, if the whole subject is opened, the dis-
cussion on this cut might quite easily go on until 5 0 'clock tomorrow 
afternoon. 

JIr. President: I cannot rule anything out of order under those com-
prehensive words. The Honourable Member may perhaps withdraw his 
motion. 

Mr. C. S. Ra.nga Iyer: After hearing the Honourable t,he Commerce 
Member, I am quite willing to wjthdraw the motion. 

JIr. President: As no other Member wishes to speak .•• ~ 
JIr. A. M. Hayman (Goyernment of IndiR: Nominated Official): Sir, 

I should like t.o say a fe~' ,,"ords . . . 
JIr. President: After Sir George Rain: has spoken, the Honourable 

the Mover wishes to withdraw the motion. 

The Honourable Sir George Ra,iny: I am quite prepared to give the 
infonnation he hM asked for. 

Mr. A. M. Hayman:' Sir. I wish in the first pla.:!e, to say thllt I am 
particularl~' obliged to my Honourable friend. Mr. Ranga Iyer, for having 
spoken on- :1 subject on which it ,,'as m~' intention if I had the time, to 
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[Mr. A. M. Hayman.] . , 
. say a few words. The Honourable Member referred. to three subJ~cts, 
but the main theme on which he spoke wall--flnd I thmk he was speCially 

.concerned about i~that a large number of young Indians had been 
rem:uited as temporary engineers some years ago in our railway services 
and that the bulk of them had been discharged from service. Now, Sir, 
I wish to place the fact.!! in regard to t.his maHer as bricfi~' as I can, 

;hut very clearly, before the House, and also to explain to the Hou.se· what 
Government intend to do in order to keep, as far AS they pOSSIbly can 
consistent with our obligations to others, some at least of these young 
engineers in service and bring back a few who have been discharged 
recently. My friend is quite correct in saying that at the time when these 
young men were entertained in sel'vi(!e on short term agreements some 
of them were given some hope that they might secure permanent employ-
ment in Government service, One has to realise. Sir, that at the time 
we made the recruitment of these temporary engineers on short term 
covenants, we had in hand a very big construction progrnmme and also 
-a very big programme of t.he rehabilitation of our open work lines. For 
carrying out the programme for these two purposes we had t,o employ n 
fairly large number of temporary engineers both in India and England. 
'Now, Sir, it would }I!\'~e been a happy step for Government to take, if it 
were possible for them to retnin in 'lel'vice a fair number of these qunlified 
Indians who had been appuinted on theRe short term contracts; but un-
fortunately. very unfortunately I ,would I'a~' for the Railway Department, 
times have ehanged and we cannot get the money that we got a few years 
back in order to carryon our policy of development and the provision of in-
creasing facilities on our open lines. With the curtailment of our con· 
struction programme, we had necesRarily to get. rid of th'e staff employed 
'on the. works concerned, and it has heen our painful dut.y, in the last. few 
years, to get rid of many engineers on our Railway Administrations, nearly 

'70 or 80, I think. Naturally, when we had to get rid of officers whom we 
could no longer keep hecause we had not the money to pay them, we had 
to get rid of those who were in t.emporary service and who were employed 
on short term contracts. It is not only our temporary Indian engineers 
who suffered; those young men t.o whom my Honourable friend, Mr. Ranga 
l,ver, has referred, but we had of necessity to employ a large number of 
European officers, who came out on short term contracts in connection 
with the construction works, and the services of almost everv one of tliem 
have been tenninated, But my Honourable friend, Sir George Rainy, 
and the Railway Board have been recently giving very careful con~iderRtion 
to the question of retaining in service at least some of· these .,"oung en~inecrs 
who have done us verv well. And here I would remark that wnat mv 
Honourable mend, Mr. Ranga. Iyer, said about the Chief Engineenl of 
Rail~ays having given us reports as to the excellent seryices that some of 
these young engineers have rendered, is perfectly true. 

, What do we propose to do, Sir? We have just recently come to ~he end 
of a very important stage of our cadre proposals. and we find that it will 
be possible for us to take in some of these temporary engineers into our 
perm8nent service-a very few perhaps into the superior serviees. but R. 
fair number in what we call ·)ur lo,,'er gazeRed service. And we are 
writing, and I hope the letter will issue in n dnv. or two to each of the 
State Railway Administrations. to place before us· specific ;ecommendntions 
for appointing some of these young temporary engineers to our permanent 
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service. We want Railway Administrations to take into consideration not 
only those who are in service at the present moment, but also .those who 
have had to be discharged recent.ly on ~unt of the reduc~lOn of our 
construction programme. Now, SIr, I submIt that we are domg a ~eat 
deal in that way, and I hope that that will satisfy m:y Honourable friend r 

Mr. Ranga Iyer. I should like to remark, and I think Mr. Ranga ~yer 
admits this point also, that there was no guarantee of appomtment gIven 
b Government to these temporary engineers who were engaged on short 
t!rm contracts, and Government have not in any way failed to keep any 
cont.ractual obligation. 

Just a word about the enquiry made by my HonOl!rable friend ~egard­
ing training in workshops in England. .As was explamed rece~tly m the 
House, we last year recruited seven IndIans to o~r TransportatIOn, PO'Yer 
and Mechanical Engineering Departments, and thIS year also we are trymg 
to recruit almost an equal number by advertisement, and we have taken 
the precaution of asking the Public Service Commission in Ind~a to list 
for us all the persons in India who ,apply and who are· consIdered to 
possess the necessary qualifications. We have ull';o asked the Hi~h Com-
missioner for India to assist us in the same wa~·. We have receIved tlte 
recommendation of the High Commissioner for India. There are a fairly 
Jarge number of candidates whom he recommends for appointment, or 
at 'least for consideration, because, even though they do not possess the 
minimum qualifications required now, he thinks that' with '1 little training 
or experience they will prove suitable. Sir, we shan take into considera-
tion whether we can arrange to give training to some of these candidates 
in order to fmploy them in the vacancies which we hav€ at present. 

About the quota system, Sir, I might say that Government have under 
conllideration at the present moment the question a8 to whether any revi-
sion should be made in the recruitment rules to the superior services and 
this point will be taken into consideration. 

The Ravd.. 1. O. OhatHrjee: I wish to say a few words about the 
qnestil)J} of quota committees. J feel that J have gome claim to make these 
remarks, because I have been a member of the quota committee for the 
Punjab, Delhi and the Frontier Provinces ever since it was fonned. I 
do !eel that there is a certain amount of justification for the retention 
of the quota system and for the retention of the committees that are 
formed under it. But I shnuld like to point out to the Hon!lurable the 
Railway Member that there is need for revision of the methods by which 
these q.uota committees are fonned. I do not want to make an)' pointed 
or partIcular re{(,rence to any particulal' comInittee, but I find that there 
is hardly any continuity in the membership of these committees. It 
may be said that since I myself have served five years on. a quota committee. 
the complaint can hardly be justified. But I think, Sir, that in t.his 
parti~ular committee where there BIl'e eigoht or nine members. I happen to 
rematn on because I represent a small administration. On the other hand. 
I have never seen, or practicsllv never seen the same member appointed' 
eVPD for two meetings of a quota oormnittee in succession. The result 
is t.hat when people have to interview a very large number of candidat-es 
and to see which of them are fit or are likely to make ~ood. railway officers, 
they have very little expe~ence in the way in which these yoiIng men 
ehculd be selected. AgalD. the method bv which these members 8fti' 
recruited seems to show that there is something wrong in th~ir seJection. 

c 
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[The Revd. J. C. Chatterjee.] 
It seems that members are selected largely, from the provincial Legis-
latures and it is very. seldom that a man is selected who has had any-
thing to do with the training of youth or who is qualified to pick out. the 
right kind of men. I speak subject to correction, but I am certain that 
in some cases gentlemen have been appointed to the quota committees 
who have no knowledge of English, or practically no knowledge of 
English. It is not in itself a crime not to kno'YV any other language 
but one's own mother tongue, but since the interviews are all conduct·ed 
in English, what is the obJect of having men on these selection committees 
who cannot understand the language in whi~h the candidates are being 
interviewed? The members of these committees, partly owing to th~ 
fact that they are so often changed,-and they almost always change-
and pM'tly due to the fact that they represent various groups, I won't 
say communities, but. groups in the Legislatures" have very lit,tIe idea of 
the kind of work required of these committees. I very seldom found that 
any clear instructions were given to members of the quota committees 
as to what they were supposed to do. They do not seem to know their 
job. They are not sure whether they Blre to select men who are likely 
to have the best «hance in a competitive examination, or whether they 
are to select men according to communities or reasons of family consi-
derations or whether they are to select men who physically seem to be 
the most suited. I do not plead for the abolition of these committees, 
because a useful purpose can be served by them since for every appoint- -
ment that is offered for clompetiti<)n, hundreds of candidates do apply, 
and it is better that a preliminary selection should be made instead of 
Jetting tht~ men go straight on to the Public Service Commission. There-
fore. unless a system of absolutely open competition is introduced, it is 
desirable that these committees should continue, but I hope, Sir, that the 
Railway Member will consider and give his attention to the method in 
wh1ch the~e selection ~ommittees are formed in consultatiun with the 
-authorities who appoint these selection committees. 

The Honomable Sir George Ra.iny: I will certainly consider what mv 
Honourable friend has s.a.id. 

lIr. O. S. Banga Iyer: In view of what Mr. Hayman has said, I beg 
leave to withdraw my motion.' 

Tha motion was, by leave of the Assembly, withdrawn. 
lIr. O. S. Ranga Iyer: The next cut relates to the grievances of sub-

ordinate employees, but as I find that a similar motion has been tabled 
by others, I do not propose to move mine.* 

Construction of a New Railway between Kollengode and Cochin. 

Mr. -O~ S. :B.an:ga Iyer: r mo'Ve: 
"That the Demand under the head 'Railway Board' be redqced by RII. 10." 

r find that a similar cut. has also been 'given by my esteemed friend, the 
Raj!). Sll-heb.of Kollengode .. r wish he we~e present ~ereto support my 

''':'That the Demand under the head 'Railwav Board' be re<\uced by RII. 100. 
~Grievances of Suhordinate Employee •. )" . 
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motion r especially aOs he had no small share in the exten-
si. m of the Pollachi line to Palghat and Kollengode. I ·must 
say at the outset that I am deeply obliged to the Raja Saheb of 
K~llengode for much of the valuable information and the. authentic fac~s 
Hnd figures which I ~hall place before the. House. SIr, the ~ollaollJ­
Kollengode line to TrlChur Ill:,olves an ext~nslon of about 4t? miles. _~t 
a time like this when the Rallway Board IS confronted Wlth unusual 
finuncifll stringency, I should not have come forward with a plea of this 
kind but for two considerations. First, financial embarorassments ought 
not W stRnd in the way of pursuing paths which lead to financial prosperity. 
The proposition that I am making is, as I shall presently show, calcuio.ted 
to bring much profit to the railway. Secondly, what I urge is the com-
pletion of a scheme of railway already in work and without .that ooJpple-
tion what has a}ready been done will not be of much practical use. In 
'the Palghat-Dindigul scheme of railways, as I am sure the Honourable 
Mr. Parsons w;ill appreciate, unless the extension to Trichur is carried out 
without any delay, you will not only be making the scheme incomplete, 
but will also be reducing the earnings that would otherwise accrue to the 
railway from the facilities now afforded by the opening of the Cochin 
barbour which is now an accomplished fact. The improvement of the 
harbour' and the assurance of its success ar€ factors which go to make 
Cochin the central point to and from which all commerce from the West 
and South West of the Madras 'Presidency must natUll'ally flow. ¥ore-
over in view of the large amount of money which. the Government of 
India and the Darbars of Cochin and Travanoore have invested in the 
development of the Cochin harbour. the Pollachi-Kollengode line to Trichur 
becomes not. only attractive to the three parties concerned, but is of much 
practical utility and importance. As. the Railway Board are no doubt 
aware, the Report of Mr. Izat on the proposed extension will bear out 
my observation. To recall the facts, Mr. Izat was deputed in 1921 to 
make a detailed investigation into the railway rrequirements of South 
India, with special reference to the additional facilities rendered necessary 
on account of the development of the ports of Tuticorin and Cochin. ~. 
Izat invited the views of the Cochin Darbar, the Cochin Chamber of 
Commerce and the United Planters' Association with reaard to the rrail-
waYR serving the Cochin harbour. In his Report, fumish~d to the Darbar 
in 1922 Mr. Izat recommended that the Trichur-Dindigul Railwav should 
be eonstructed on the metre gauge, and that its early construction was 
very necessary for t.he development of t.he Cochin harbour inasmuch 
~s it ~ll bri~g t.he r.est .of ~he S:>uth Indian metre gauge rail';ay systems 
l~to direct rfU~ C?mmUDlcatIOn WIth the parbour. At present, the exten-
SIOn u.f the Dmdlgul-Po~lachi line to Kollengode and from there the con-
struct.lOn of a branch hne to Palghat alone is under construction. The 
p;oposal to extend the Dindigul-Pollachi line to Palghat was made at a 
time. when Cochin h~d not t.he importance it has now as a port. The 
openmg . of the CochIll harbour and the great possibilit.ies before it have 
profoundly alter~d t.he situation. The rail communications to the port 
:ar: got to be l~pTOved by bringing it. into touch with the most bm:v 
ra I,n?, centres. hlt~erto untouched by railway communication. The eon. 
Siflll,~.on of t,~lS hne has aroused much interest not only in Coohin but 
~ so III 1 t~e . neIghbourhood of Pollachi and the planting districts of the 
. na~a ~lS m the. Madras Presidency. Thus, . the Indian Merchants' 
ASSOCIatIOn, Cochm, the British Cochin Chamber of Commerce.~he 

02 



1260 LBGISLATIVll ASSB)(BLY. r21STH J?J:B. 1931. 

[Mr. C. S. Ranga Iyer.] 
trading interests and the Municipal Council of Pollachi and the planting 
interests of Anamo.lais are all pressing for the early construction of the 
line. If the construction were taken up in the near future it wl)uld be 
possible to continue the metre gaug~ line from Trichur to the port of 
Cochin in connection with the work now being undertaken on the existing 
line from Shoranur to Ernakulam. Direct connection will then be 
secured between Cochin and the country whose needs the port should 
naturally serve. Thus, on the extension of the proposed line, as the 
Honourable Mr. Parsons can see for himsel~, is dependent the railway 
development of thj:l Mad:ras Presidency itself, a development which is 
bound to become profitable. This again takes me to Mr. Izat's estimate, 
whi<:h I may supplement with the information that I have in my posses-
sion. Mr. Izat was of opinion that the Trichur-Dindigul Tine would earn 
Ra. 100 a mile per week on the first opening. It is also worthy of notice 
that, part of the Pollachi-Trichur line, namely. the Pollachi-Kollengode 
line. which was expected to give Rs. 80 only a mile a week on first opening, 
is being constructed. If the line as far as Kollengode will be profitable, 
it cannot possibly be said that its further extension will be less so, the 
traffic estimate of the S. 1. Railway being applicable to the entire length 
of the line from Pollachi to Trichur. On the other hand. the available 
evidence points to the fact that the Trichur-Kollengode section will result 
in a much greater income. The Vaniampara Toad, along which this line 
will run, is the busiest road in the State. In 1916, it was estimated that 
over 1,00,000 carts passed along it every year. The auction of the right 
of collecting tolls at the Sirkar toll gate on the road fetched Rs. 3,033 
that year. The following figures will give an idea of the remarkable 
growth of traffic over this road during, the last 12 years, that is, from 
1916 to 1929. 

Year. Lease amount. 
:as. 

1916-17 3,033 

1922-23 8,735 

1927-28 10,500 
1928-29 13,820 

This meane; that the traffic has more than quadrupled within t.he last 12 
years. With regard to passenger traffic it is known that mor'3 thr1.n 25 
buses ply daily on this road and carry approximately 1,000 passengers on 
the average. In this connection, I may also dwell on the cost of con-
struction. This was estimated in 1917 at Rs. 68,330 per mile including 
costs of land, junation arrangements and interest on capital during ('on-
struction. Since prices have gone down of late. there is no reason to 
fear that the cost will be much more than the anticipated Rs. liB.330 per 
mile. The expected earning being Rs. 100 per week for evf'!ry mile, the 
percentage of interest on the capital is about 7-6 as stated by Mr. 
Izat. The prospects of the line therefore justify, its early construction. 
Even taking the cost of, construetion at one l~kh per mile, which is much 
in excess of what ~as estimated in 1917, the total outlay required will 
be only Re. 40 lakhs for the 40 miles of this line. 

:MI. B. Du: Only 40 lakhs? 
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:Mr. o. S. Ra.nga Iyer: My friend, Mr. B. Das, inquires if the cost will 

be only 40 lakhs. I shall presently show him and the House how this 

amount could be met. If there is no other way, the cost of construc-

tion may be partly met by raising local loans and partly from the Cochin 

Durbal", whll I a~ fully convinced will be willing to lend a helping hand 

to a scheme which will be of immense benefit to them and in which 

they may like to have an interest. As a Cochinite myself and knowing 

the people of the place and knowing the enthusiasm they have for the 

construction of this railway\ I can say this definitely. C{)chin is a pro-
gressive administration and I imagine it shares the enthusiasm of the people 

and my imagination is fairly based on information. The Cochin Adminis-

tration will be quite wining to meet the Government more than three-

fourths of the way, both metaphoricaHy and literally because three-fourths 

of the di!;tance between Kollengode and T'richur lies in the CJehil1 State. 

"Therefore it will be meeting the cost not half-way but three-fourths. 

:Mr. B. Das: Will the Cochin Durbar guarantee three-fourths of the 
interest on the capital cost of the railway for 10 or 15 years, as Local 
Governments guarantee? 

Mr. C. S. Ranga Iyer: Sir, I am sure, their enthusiasm is so great 

that if the Railway Administration knows its business and goes about it 
in the proper manner, they will be able to know how far the Cochin 

Durbar will be able to meet their wishes in the matter, and I think that 
ought to satisfy my very enthusiastic friend, Mr. B. Das, the range of 

whose experience and interest, I am ver~- glad to know, extends from 
Bihar to the Cochin State. 

:Mr. B. Das: And that of my Honourable friend from the Kumaon Hills 
to Cochin. 

Mr. C. S. Ranga Iyer: Even in the absence of these inducements no 
R~ilway administration which believes in.a. profitable extension of' the 
ratIways calculated to develop the country and the resources of the rail-
way ought to shut its eyes to the advantages arising from the proposed 
scheme. 

Lastly, sche~es like these also provide continuous employment for large 
numbers of workmg classes and perhaps also railway officials who otherwise 
may have. to be disbanded under the proposed retrenchment schemes 
whICh are lnkely to inflict on them much hardship in these times of diffi~ 

c~ty. For these. reason~,. I hope the Honourable the Railway Member 
Will make a d~fimte prOVlSlOn for the extension of the scheme so that the 
staff a~d offiCIals and the workmen now employed in the Pollschi-Kollen-
gode h~e may continue in their e~ployment for the completion of the 
sc!teme. I am su~e ~hat, when thIS scheme is an accomplished fact, it 
wIll be .found that It IS second to none in its financial yield and in bringing 

fh"°:P:hty to the country that it serves. Sir I recommend most strongly 

-Sira 'th tShcheme may be taken up for construction as earlv as pos~ible 
, WI ese words, I move my motion. • . 

R ](r •. Jr .. P. ~pan (West Coast and Nilgiris: Non-Muhammadan 
·Plural). ~Ir, comIng as I do from that part of the oountry I have great 

easure In supporting th' t· Th th ' 
-ask a . t· . . IS mo Ion. e 0 er day I had occasion to 
~atisfie:eesIl~~In It~IS H~use and with ~he repl~ to which I was not 

g a a c snce has now arIsen to dISCUSS this question. 
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As the Honourable Mr. Ranga Iyer has placed before the House aU 

the relevant facts and figures, and as this is a purely ~aro­
chial matter, I do not want to take up much of your valuable time. 
S'ir, there are two aspects of the question which I wish to put before you, 
aspects which Mr. Ranga Iyer did not deal with. In the first place, 
though the proposal is nominally to link up only Kollengode and Tnchur, 
the real connection is between Pollachi and Cochin. The importance of 
Pollachi and Cochin is well known. My friend, the Honourable Mr. 
Alexander, will bear me out when I say that Pollachi happens to be the-
greatest produce mart in Southern India. 

Mr. W. Alexander (Madras: European): Sir, I agree with that. 

Xr. X. P. Thampan: So far as Cochin is concerned, it is the besi 
natural harbour on the West Coast and the Government have spent large 
sums of money on improving and developing the Cocbin harbour. It is 
bound to be onl' of the greatest sea-ports of this country. Sir, the pro-
posed line traverses through extensive paddy fields in Malabar and passes 
along the important groups of plantations of Anamalais and NeUiampatty 
and trade centres. It will be the shortest outlet to Coimhatore and the 
Nilgiris and also to certain portions of Salem, Tric1':nopoly and Madura. 
At present these places have to send out their produce in an out.of-~h.­
way manner. So it is only by opening this line, that the money that we 
are spending in improving the Cochin harbour will be justified. 

The next point I wish to point out to the House is that this line traverses 
40 males in length, of which 30 mBes are practically in the Cochin State. 
There are only about 10 miles in British territory, and the traffic earningg 
of this line, as was already pointed out, are bound to be great indeed. 
So far as my information goes, though I can't speak officially for it, th~ 
Cochin Durbar is willing to take up the construction of the line, which 
passes throug-h their territories. We will have therefore to take up only 
ten mBes. The cost of that will be but very little; but from the commer-
cial and utilitarian point of view, it will not only pay its way, but will 
also bring in a very good profit. The Cochin St.ate has got very large 
reserves in their Devaswams which they are anxious to invest. In fact, 
they are lending out money to landholders in Malabar. They are not faced 
with any financial difficulty. If Government allow them to ta.ke up this 
line, I am sure they will gladly accede to the proposal As a matter of 
fact, they want it. If the Railway Board only make up their mind to do 
it, there will be no difficulty of any kind. I hope and trust the Honourable· 
Member in charge of Railways ~ill accept this motion. 

Mr. B. V. .Jadhav (Bombay Central Division: Non-Muhammada.n 
Rural): Sir, I rise to support this cut and I want to make a protest against 
the step-motherly treatment which is meted out to the Presidency of 
Bombay by the Railway Board. For many years, Sir, the claims of 
Bombay for railway extension or construction of branch lines have been 

"neglecteu. The Railw:ay Board made their inquiries and I think they came 
to the conclusion that none of the lines would be profitable. The Govern-
m~Il:t .of Bombay had ultimately to appoint a special officer to make in-
qumes whet~er the l?roposed lines would be profitable, and the officer halF 
succeeded In. ShOWIng that. many of the lines would be profitable. The-
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question of the Bombay-Sindh connection or the Vir.amgaum-Bindh s~ction 
is admittedly a profitable concern. It is also necessary from the. P~IDt of 
view of administration. So also the line from Diva to Dasga.on m the 
Konkan is also looked upon as a prospectively profitable line. But the 
Railwa:t Board do not pay any at~ention to the. needs of the development 
of railway lines in Bombay, a!ld m order to. bring the wants of Bombay 
to the notice of the Board I nse to make thIS protest. 

Mr. A. A. L. Parsons (Financial Commissioner, Railways): Sir, I join 
with the Honourable the Mover in regretting the absence today of Sir Vasu-
deva Rajah, whose loca1 knowledge of the area through which this Railwl;'y 
would run, would have been of great value to us. I have myself a .certam 
knowledge of the country, having been on two occ.asions to C~hm, and 
having been recently on tour there and at Pollachl. I. agree WIth ~hat 
Mr. Thampan said that it is more a question of the raIlway connectIOns 
between Pollachi and Cochin than of a mere branch line between 
Kollengode and Trichur, and it is as such that we should v~ew it. Its 
past history is briefly as follows. Though this line was, I thmk, r~com­
mended in the report of Mr. Izat, as the Honourable Member mentIoned, 
in 1924 the Railway Board came to the conclusion that it was not a line 
which it would be worth while to take up because it would run as a whole 
only 20 miles away from a broad gauge line already in existence. That-
was the position up to that time. On the other hand, conditions have 
changed since 1924, and we fully realise that the opening of the Pollachi 
Pal ghat branch, which I expect will take place some time next financial 
year, and the development of the Cochin harbour create a new position. 
And I think it is chiefly for that reason that both the Madras Govern-
ment a.nd a good many of the public bodies in that part of the country. 
have pressed on us the reconsideration of this scheme. I am I'Ipeaking 
at the moment from memory, but I think, Mr. Russell and I met a deputa-
tion on the subject when we went on tour in Madras last Autumn. 1 
confess that I am not sure that the scheme holds out as good prospects 
as was suggested in the Honourable the Mover's speech. He mentioned, for 
instance, an estimate that it would not cost us more than about I think 
he said, 60 or 70 thousand rupees a mile. The latest estimate 'we have 
made ourselves, which was prepared by the Director of Civil Engineering 
with the Railway Board in 1929, was: r-think, that it would cost about 
a lakh and a half pe: mile owing to the heavy gradients which would be 
enco~tered. And WIth regard to the possible earnings, I was a little 
surprised to find the Honourable Member using in support of the scheme 
the fact that there is already very .heavy road tr.; for surely that 
means ~hat We sha:1l have to antICIpate very heavy competition by road, 
ove~ thIS compa.ratlve~y short distance of 40 miles. I do not wish by 
saymg that, however, m any way to suggest that the Railwav Board have 
come to a~y final conclusions on the subject. On the contrary realising 
that there )S ~ great deal of local feeling in favour of the project, rp-alising 
th:i the open~~g of .the Pollachi Palghat branch in the near future will :r", e the pOSItIOn ddJer~nt from what it was in 1924, we have asked the .. 'hent .of the South IndIan Railway to have a fresh traffic survey of the 
~he e~e made. We have not yet received his report.. When we receive 
tive eport we shall h~ve to consider the question as one of two altema-

. s. Should we buIld a metre gauge from Kollengode to Trichur only 
~:o~~ ~t ~ake the extension right throug)l into Cochin harbour? I. 

adi-as Government recommended the se('ond scheme.! am 
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not sure that that would be feasible, -because obviously if we have to 
build a metre gauge from Trichur to Cochin it would add. very larg~ly t~ 
the cost of the project. On the o~her h~nd there ure . possible exp.~dlents, 
for instance the provision of a third rail on the e.ectlOn 'from Trlchur to 
Ernakulam, 'so that we could run over that section bo~h br~ad an~ metre 
gauge lines. Vle shall have to consider other difficulties,. dlff~cultl~s con· 
nected with :the working of a port with two gauges runnmg IIDto It and 
these difficulties are I think in the case of Cochin very real. I do not 
think however that any of these difficulties which I mentioned to the 
Hous~ are enti;ely concl~lsive as against the possibil~ty of. this. extensi?n. 
I only wish to point them out to the House so that 1£ agam ~hlS q~estl~n 
comes up, it should not. be considered that there are no difficulties III 

building this particular railway. 
Finally, there is of course the question of when we can build it. 1 

have no doubt whatever in my own mind that the first thing to do is to 
comr1f·ic the conversion of the Podanur-Emakulam section to broad gauge 
and that actually we are taking up this year. It is being financed by the 
Cochlll Durbar. As the House is well aware, we cannot ourselves find 
the capital to open further extensions at present, and therefore even when 
we do come to our decision in regard to this scheme, I can make no pro-
mise as to the time when it will be taken up. Nor of course can I at 
the moment deal with the suggestion that some special method of financing 
'Could be adopted, because a considerable portion of the line will run 
through the Cochin territories. I am, however, glad to have that sugges-
tion, because the next time-it will be very long I think-any Member 
'Of the Railway Board goes down there, I have no doubt the Cochin 
Durbar will be prepared to discuss it with him. 

Mr. C. S. Ranga Iyer: Sir, I wish to withdraw the motion. 
The motion was, by leave of the Assembly, withdrawn. 

Indianisation of the Railway Board. 

Xr. C. S. Ranga lyer: Sir, I beg to move: 
~'That the Demand under the head 'Railway Board' be reduced by Rs. 100." 

Sir, I believe we are now progressing pari pas'u with political progress 
m the matter of Indianisation. Sir. this subject has come up befort this 
House and has been discussed with great ability by the great giants who 
sat on these Opposition Benches. One of them was my esteemed friend, 
Mr. Srinivasa Iyengar, the Deputy Leader or t.he Swara-jist Party. In 
those halcyon days of opposition to the Government in thh~ HOllse, an 
opposition which had repercuss:ons all over the country, what did Mr. 
Srinivasa Iyengar say? He said: . 

"The majority of the Members of the Railway Board Rhould be Indians, IrIld unle81 
at least half the Members of the Board are Indians it cannot be said that the RailwaJ 
policy is at all controlled by Indians in any way." 

He said this during the Indian Le~islative Assembly discussion on an 
occasion like this two years ago, 1927-28. Simila.r observa.tions were made 
by my old revered leader, Pandit Motilal Nehru. I have Il'lways said thai 
it is the deepest regret of my life that, when challenged on an oceae.ion of 
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folitical differences and even invited to carry the challenge to a Cuurt of 
law I had to accept that invitation. Sir, it has been the deepest regret 
cf .:uy life and I m:IY say here an4 now that it was also my good fcrtune 
that I had the opportunity of withdrawing that case on an agreement 
between both sides through the Pandit's respected counsel, Sir C. P. 
Ramaswamy Iyer, who approached me ill Sim1n in the presence of my 
fnend, Mr. Shanmukham Chetty, who I am glad is present here today 
.and who was an old devoter of the late Pandit. Sir, when I mention his 
name and quote his observation, now that he has gone to his rest, I think 
lowe him ,this apology. Panditji said: 

"There is something rotten in the Stlrle of Denmark, and I submit that the Railway 
Board must be submitted to a very searching inquiry in all their departments, and I 
have not the least doubt that if that i8 done revelations not less startling than the 
Raven Committep- revelations will be revealed." 

Sir, I remember that occasion and old Members will remembef tha't 
OC(H3")ll when the great Pandit's starting revelations not only shook this 
House but also created a great echo ,)utside this House. That was the 
kind of mismanagement, us he put it, for which the Railway Board was 
responsible, Sir, I am not concerned here with the question of manage-
ment or mismanagement. Indians too. if given the opportunity, will mis-
manage as well as the present Railway Board mismanages. (Laughter.) 
But, Sir, we want the right to mismanage just as in a question of political 
rights and liberties, just as in the question of political deliverance of £his 
country. As Sir Tej Bahadur Sapru said 14 years ago from the platform 
of the Indian Nations] Congress when our old critics used to say that we 
were not fit, "Let us have at least the opportunity to make miRtakes 
even as British administrators and British Governments make mistakes 
from time to time and give account of their stewardship during the 
general election when they are turned out of office." Sir, the Railway 

Board must be Indianised for the vei'y simple reason that the 
I :Po ]I, Europeans in the Railwa~' Board have not proved themselves 

to be infallible. We are all human beings and human beings are very' 
fallible. But to say that Indians are not fit enough, are not comFetent 
Bnough, have not the expert knowledge to be Members of the Railway 
Board, is to say a thing that cannot cut much ice on this side of the 
House or out in the country, and if" a thing which I do not believe the 
Honourable the Commerce Member or the Honourable Members en the 
other side will like to say. Therefore, we f"hould like to know why 
Indians are excluded from the Railwav Board. We should like to know 
whether, as Sir Purshotamdas Thakurdas said in this HOuse on the 

ddentical question,-the question whether the Railwa:v Board is to have the 
same number of Indians in itr-though he did Dot' say that--I am just 
coming to what he said-as, I sa~·. in the E1:ecutive Council of the 
Governor General. Sir, this is what Sir Purshotamdas Thakurdas said: 

"The question is whether the railway policy of the Government of India shall be 
determined in the inter{'stll of India and Indians or in the i:J.terests of Britain snd 
JJritish." . 

Having just slurred over the racial discrimination cut, I do not want to 
dwell on the racia.l implications of Sir Purshotamdas's observatiuns. But 
I would like to look at it from 8 purely patriotic, from a pure1y Indian and 
:from a purely non-racial point of view. Sir. there are now four Members 
-on the Railway Board, and the Honourable the Railway Member slfid in 
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his mellifluous eloquence, which I wish I could imitat. or emulate-I find 
how very difficult it is to be all honey arid sugar speakmg from the Opposi-
tion Benches (Laughter)-Sir, he said that all these Members of the Rail-
way Board were very much overworked, and in his speech he gave u com-
pliment, which I think Mr. Hayman richly deserves, for the ability. the 
integrity and the application that he has brought to the Railway Board 
administration. Sir, I feel very glad indeed that I had an opportunity to 
vote for an Anglo-Indian representative on the Railway Board, and I am 
sure when my turn comes now for an Indian representative on the Railway 
Board, I will have the support of the Anglo-Indian community. I now 
want, Sir, the Honourable the Commerce Member t,o give us an under-
taking-if I am not putting it too strongly-that he will make a peint of 
having at least two Indian representatives on the Railway Board. I do 
not say at present eliminate the European repre&entatives. But I think, 
looking at the pace at which things are moving in this country,-we are 
being drawn through the track of centuries in a few months,-the Railway 
Board cannot afford to be lagging behind, and in that spirit they ought 
to give opportunities to Indians, who have the capacity to manipulate 
as well as understand facts and figures. as any present Member of the 

. Railway Board, so far as the Railway Board's representation in this House 
lE, concerned,-but that is a very small affair,-who have got also oppor-
tunities and abilities to carry on, with the expert knowledge that tha pre-
sent Railway Board possesses, the administration of the railways. Sir, 
with these few words. I strongly urge that thf' Railway Board should be 
Indianised. 

Mr. B. Das: Sir, I was surprised to find my friend, Mr. Rango. lyeI', 
speaking in such moderate language and complimenting the Honourable 
the Railway Member for speaking in words of honey and sugar. Sir, I 
do not want to follow him in that way. I will speak in terms of fire and 
storm. Sir, I will not emulate that passage from my Honourable friend, 
Mr. Ranga lyeI'. I would not beg as my friend has done. I would not 
beg the Honourable the Railway Member, because what is the use of 
begging? Begging will end in one year and next year we will be masters 
on that side and we will have what we are asking for today from my friend, 
Sir George Rainy. (Hear, hear.) It seems the Government and my 
friend, Sir George Rainy, the IE'ader of that Governmen,t, have not gauged 
the signs of the times and have not taken an? warnmg. It seems my 
fnend, Sir George Rainy, made a speech on Indianisation as if we are 
living in 1924-25, when his predecessor took out of our hands thfo' Lee 
concessions to give them to all the railway officers and then snapped the 
fingers at us .. We are not living in 1924-25. 

The lIoDomable Sir q-eorge Ra.lny: I had nothing to do with the Lee 
concessions; it was settled before I became Railway Member. 

lIr. B. Das: But mv Honourable friend, at:; long as he occupies the 
position of his predecessor, Sir Charles Innes, will ~ave to ~arry ~>ut t~e 
pledges that he gave t.o this Hause. But if be carnes out hlS 1?ohcy, bis 
double policy, promising one thing in this House and then domg some-
thing else while he sits lin his room aSi the RaiTway and Commerce Mem~er,. 
I am sorry for him. But I say the time is coming when thin~ are go~' 
to change. We want Indianisation. We want to see the raIlway sdmI-
nit"tration in tbe spirit of Indianisation,not only a few jobs here .and there •. 
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but the .whole administration should be lndianised and the essential spirit 
of that administration should be Indian in character and essence and not 
European in thought and action. My friend, Mr. Ranga Iyer, has asked 
that the Railway Board Members, should be Indians. If they have not 
done that this year: I can assure him that next year-I can take a bet on 
the floor of this House-or in two years it will be done. It is time that 
my friend, the Leader of the House, should read the signs of the times 
and Indianise the Railwav Board. so that what he talks in the Executive 
Council of which we have no knowledge but will soon have it on the· 2nd 
of next month when the Honourable Member addresses us on the Round 
1'able Conference discussions, may be put into practice. My Honourable 
friend must prove that he is acting up to the spirit of conciliation, up to 
the spirit of transfer of power from that side to this side. It is no use 
speaking sweet words. It is no use breathing sweet words. The transfer 
of power should be done in actuality to show that the Government E.ide is 
honest. Mv Honourable friend, Sir Jeorge Rainy, spoke a few words 
about Indianisation in his budget speech and said: 

"The other point to which I wish to refer is the question of Indianisation. I 
should like to bring to the notice of the House the fact that the percentage of officera 
of Indian domicile recruited for the State managed railways during 1929-30 was 70·7 
per cent. but when promotion from the Local Engineering and Traffic Service are taken 
into account, the percentage rises to over 75. J think this result is satisfactory." 

Then he said he could not find mechanical and electrical engineers in India 
and they are being recruited Irom abroad. We also learned the other day 
that the non-voted heads are going to be increased. We know that 
although this percentage of recruitment rray be tbe actuals for the perma-
nent heads. every day temporary European hands are recruited. I re-
member four years ago when I challenged Sir Charles Innes on the floor 
of this House: he only gave out that 84 hands were taken as temporary 
hands, but everybody who has any knowledge of railwa~' services, knows 
that there are 500 or 600 Europeans at present working in temporary new 
construction works, and there no Indian is allowed a chance. That is the 
spirit of Indianisation and today if my Honourable friend . . . 

1Ir. President: May I draw the Honourable Member's attention to the 
fact that his speech would be relevant on motion No. 17 which deals with 
the Indianisation policy of the railways; the present motion deals with 
Indianisation of the Railway Board. 

JIr. B. Das: I bow to your ruling; it has been our practice when we 
i&lk .••• 

Xr. President: There is another motion on the order paper-motion 
No. 17-on which the Honourable Member will be quite in order in going 
into all these questions. The present issue is only with regard to the 
constitution of the Railway Board. 

llr. B. Das: If I can talk here as an engineer who has some inner 
knowledge of engineering and who can speak with expert knowledge, I can 
say today there is no necessity for a single European Member-I do not 
mean any disrespect to my Honourable friend, Mr. Pa.rsons who belongs to 
the heaven born service, and who will bf: sotnething big, if nothing else, 
a Governor, some time next year in some province: but the Railway Board 
~.oday can be completely Indianised. There are enough technical experts. 
In India; there are enough commercial magnates and industrial marnates. 
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in India who can manage the railways much better and will not show that 
ineptitude and inefficiency that the present technical advisers of mv 
Honourable friend, Sir George Rainy, have shown. We find there are s"o 
many jobs created there-Directors and Deputv Directors' but if one wants 
to spot an Indian, they can be counted on the fingers' of one hand. If 
my H~no.ura?le friend, the RaHway Member, is actuated with the spirit 
of IndIamsatlOn, he would have put an Indian as an understudy to every 
European .Member ~ho might be an expert or might not be an expert, 
whom aCCIdent or CIrcumstance or probably an agreement with the Secre-
tary of State had brought to that position. But this is not done. The 
policy of the Railway Member has never been !<uch than an Indian ever 
acts as an understudy to a European Member whether he is a covenanted 
hand or a full-time man, so that he could replact him in time. That is 
not the proper spirit, and if the Honou!"able Member does not act in that 
spirit I again repeat my warning, whether the Honourable Member be in 
India two or three years hence or not, we will have to take drastic steps. 
As my friend, Mr. Ranga Iyer, said, we may make mistakes. but we will 
learn from our mistakes and will manage our railways much better than 
they are managed today by the Europeans. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. President in the Chair.-

)[r. President: We will now resume further consideration of Mr. Hanga 
Iyer's motIon. 

Kr. oTagan Bath Aggarwal (Jullundur Division: Non-Muhammadan): 
Sir, I do now know whether it is a live issue that we are discussing tcday, 
I mean this question of IndianisatioD of t.he Railway Board. Members of 
this House will remember that in the great Holy of Holies, the Executive 
Council of the Viceroy, this experiment was tried in the time· of . Lord 
Morley. We all know the great hesitation with which that step was taken 
and what dangers were threatened for the Government of India and for 
the peace and prosperity of this land and of its connection with England 
if that step was taken. The experiment was tried and it has been tried 
now for the last 20 years many a time over and over again, and we all 
know with what results. But the point that we have before us this after-
noon is shortly this, that in this great cabinet which helps the GoveI"?-0r 
General in the administration of this country, the experiment of havmg 
an Indian. and now more than one Indian. has been tried without any 
grave danger to the State, and that is now one of the settled principles 
of administration. Now we have Indian Members in the Secretary of 
State's Council in the Governor General's Council and in all other high 
administrative bodies, and no dire l"esults have followed. Thp. motion 
which has been moved by my friend, Mr. Banga Jyer, is simply this, tha{ 
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the Railway Board should be no exception to this policy. This is an im-
portant Department under the control of the Government of India, which 
advises it on railway matters, and it is rather late in the day that we have 
to complain from this side of the House that no chance has been afforded 
to Indians to serve on this Board. I know it will be said from the other 
side, "Oh, yes, men of the requisite experience and technical knowledge 
are not available". I put it aside for thp moment, and would point out 
that men are not born with expert knowledge. You have to find the men, 
you have to train them and give them the necessary opportunities to qualify 
themselves. Do not give them the opportunity first and then put it 
forward as an excuse for keeping them out. I go further and say this. 
Self-government implies the idea that you have a right to make mistakes. 
The idea is not that all experts in the world have got to be drafted on to 
this country to rule us, to give us the most effieient administration in the 
world. That argument cannot stand for a moment. If that were so, 
perhaps ~e could find German administrators much more conversant with 
running the bureaucratic machine, much more efficiently than the English 
Government runs the administration of this country. But the whole point 
underlying this claim is that we should have the right to run this machine 
ourselves. Englishmen have run it so long, and now we should be given 
the opportunity, slowly, to come into the line to run the machine, and if 
we make mistakes, we will learn by experience. That is what is implied 
in this demand, and I submit, Sir, that it was time that the Honourable 
occupants of the Treasury Benches stood up and said. "We bow to this 
principle and we will make an earnest attempt to make a beginning and 
show that we are semous about it ". I do not think, Sir, that this is & 
question on which there can possibly he any d;fierence of opinion. The 
only point is that we should be given the opportunit.v to carry out this 
suggestion, and we are looking forward to ltn opportunity to do so. I 
therefore submit, Sir. that this is one of those matters in which there 
should not be any difference of opinion. 

Now, Sir, as I was submitting, in Lord Morley's "fucollections" a 
good deal was said with regard to the first appointment of an Indian, and 
I will just read to the House the doubts which were entertained then, 
though that is past history, but that will fortify the hands of the Treasury 
Benches iu trying an experiment of this kind in the Railway Board. At 
page 294 of Lord Morley's "Recollections", Vol. IT, we find him saying: 

"I am sometimes to end the controversy by submitting Sinha to the King's pleasure 
right away. But neither Parliament, nor our honest public outside, has any relish for 
coups. Nor have 1. You remember the fearful row in 1B71, on the abolition of Army 
Purchase by Royal Warrant, i.e., hy Prerogative. The appointment to your Council 
is by the Crown, on the advice of the S. S. and nobody else hM any 70em 3tandi in 
the appointment, and it is all by Statute. Still, though to have made a Native Member 
compulsory by a clause in our Bill would have lost the Bill in the H. of L. on the 
other hand it might look unreasonably rough to dismiss in advanCe all chance of a 
little discussion, considering that Lansdowne has already given us notice that he does 
not like the thin~. As soon as my Bill is through the Lords, I do not propose to 
postpone the appointment beyond that and so on." 

The House will see with what amount of hesitation Lord Morlay took 
the first step. It looked as if he was taking a plunge in a deep river, but 
experienoe has justified that decision. I therefore submit, Sir, that the 
present· is a v.ery opportune time indeed when Government might accede 
to tht' suggestion of my Honourable friend Mr. Ranga Iyer. .., 
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Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopolv: Non. 
M.uhamm.adan Rural): Sir, 1 join in supporting the motion mad~ by my 
fI'1en~. Mr. Ranga lyer, regarding the Indianisation of the Railway Board. 
~onsl~eratlOns have been laid. before this House which it is not my 
mtentlOn to repeat, but there IS one matter which I am perfectly sure 
has not been refen:e~ to,. and it is this. May I respectfully ask as to 
who runs the admmlstratlOn of the office? It is not the two or three 
people at top who sit over there. The entire material from the filini 
of a letter f~r correspondence as soon as it is received in the office right 
up to the tlIDe the papers go out to the Member, the whole thing is 
worked up by subordinates who are Indians. Well, Sir, whether they 
have experience in these things or not, it is they who collect all the 
~ateriuls, and It is they who place before you everything cut and dried 
m order to enable you to come to a decision. And so far as the final 
decision is concerned, it is not a policy of such high standard tlllit a man 
of ordinary intelligence with the materials before him cannot come to 
a conclusion. You know, Sir, that even in the most complicated cases 
before criminal courts, the juries' verdicts are final, and juries 'are not 
trained people. The whole requisite is that you want the material, and 
it is the Indian, it is the subordinate, it is the class of people who come 
up to the position of Assistant Secretary, that collect all these materials 
and place them before you. Once the materials are there-I quite admit 
the high training that. these people have got as Members of the Railway 
Boar&-they collate them, they coilect them, compare previous decisions 
and then come to a final conclusion. Cannot any Indian do it? Is it 
possible to state that an Indian placed in those circumstances cannot 
come to the same conclusion as the present Members of the Railway 
Board? If any illustration is necessary, I would invite attention to 
what happens in the High Courts. In the High Courts most of the 
Judges are Indians, and not only in the High Court but in the subordinate 
judiciary most of them are Indians, ,and collectively speaking, there has 
been a chorus of compliment as to the way in which the judiciary has 
discharged its duties so far, and there has not been the slightest trace 
of complaint that the service has been practically Indianised. How do 
they do it? There are the laws which they have studied; there are the 
materials which are placed before them on both sides, in a most elaborate 
manner if it is a big case, and in a fa;rly comprehensive manner if it is 
a small case, and all that the'J udge has got to do is, with the background 
of training that he has got, to come to a conclusion one way or the other. 
And, after all, when these conclusions are reached, it is not that the 
European Members do notl make mistakes, and as my nonourable friend, 
Mr. Aggarwal, has said, allow us to commit mistakes. Try us, and when 
vou have done so, you will find that there is nothing to repent. So, I 
~ubmit that this HOllse should agree to this motion of my Honourable 
friend, Ml'. Ranga lyer. 

Sir Abdur Rahim: T just wish to put in one or two words. I do not 
think that the principle .1mderlying this motion will be objected t.o on 
Rny side of this HOllse. The only thing that is required is to begin India-
nisation oj the Railway Bo:ml ~R well.as, of the A~entships of the RRil~a~-s 
f1~ soon as it may be practicable. When I uoo.the word "practdcahte"', 
T know that it . has received' different interpretations at different· times. 
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But I think that in a case of this sort, it ought to be quite possible, olf 
the occurrence of the very next vacancy, either in the Railway Board 
or in the staff of Agents of the various railways, to fill it with an Indian. 
I am perfectly aware that these offices require a great Geal of experience 
and requisite training. At the same time, I do not think that there is 
anything in the nature of the duties entrusted to these high officials which 
can be said to be the exclusive property of any. class of officers belonging 
to a particular race or community. I believe, so far as my information 
goes, that there will be men avaiLable if the Government once make up 
their minds to appoint an Indian in the next vacancy that may occur 
either in the Railway Board or in the staff of Agents of the State-
managed Railways. 

Sir, the history of Indianisation of the various services is well-known 
to everyone, and some of us had occasion to deal with it at great length. 
What has been read out to us from Lord Morley's book only illustrates 
that there are always difficulties in making the first appointments. Once 
that ditffiiCulty is got over, the path is clear for further progress, and I do 
not think that anyone on the Government Benches, much less the 
Honourable the Leader of. the House who is in charge of this portfolio, 
will object to progressive Indianisation of the Railway services a.t the 
top. We have at present lOur Members on the Railway Board, one of 
whom is our Honourable friend, Mr. Hayman; but I think that there is 
room for more Indians there, and I do ask the Honourable Sir George 
Rainy to consider this matter very carefully as soon as a vacancy' occurs. 
T do not think it is necessary for me to add more, and I feel sure that 
the Honourable Member in chiarge of this Department will give the 
'subject very careful attention. 

The Honourable Sir George Rainy: Previous speakers on this cnt have 
been commendably brief and I will try to follow their example. I should 
jike to begin with what fell from my Honourable friend, Mr. Ranga Iyer, 
who quoted from a speech of Mr. Srin;ivasa Iyengar in which he said 
that it was necessary to have Indians on the Railway Board in order to 
control policy. The explanation that I am going to give is an explaoo-
tion that has been given in this House before, and it is simply this, that 
jihe determination of policy does not lie in the hands of the Railway 
Board. the determination of policy rests with the Government of India. 
And when, again, he quoted from, I think, Sir Purshotamdas Thakurdas 
the statement that the real question was whether the policy should be 
directed in the interests of England or in the interests of India, he was, 
if I may put it in 'a colloquial phrase, barking up the ,\\Tong tree. My 
Honourable friend ought to devote his attention to displacing the Railway 
Member of Council. and not the Members of the Railway Board. I do 
think. Sir, that this distinction is of importance. I do not suppose that 
there is. any of us on the Treasury Benches who feel now the difficulties 
which were undoubtedly felt more than 20 years ago when the question 
of the appointment of Indians to the various Executive Councils was first 
mooted. Whatever apprehensions might have been fdt then, they have. 
of course, long since passed away. But that is not the question now. 
It ·may be asked, why, if it is so clear 'about Memberships of the Govern-
ment, iii! it not equally clear about Memberships of the Railway Boa.rd? 
It all depends upon the particular form ot organisr.tion that has actually 
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been auopted, namely, whether the Board to which you entrust the ad-
ministratlOn of the Hailways is to be an t:xpert body, or whether it is 
not. There are, of course, boards, or committees or bodies with a different 
kind of constitution. For example, in a big Company-managed railway, 
the Directors are not necessarily railway experts; the Board may include 
experts, but it will also include others, most of whom no doubt with wide-
business experience, but not necessarily railway experience. Then again 
the management of the great ports of fndia is entrusted to the bodies of 
Port Commissioners and while the head of that body, at any rate if he 
is a whole time Chairman, is probably an expert in port management, the 
great bulk of the commissioners are not experts but are business men 
for the most port. That is one form of organisation but the organisation 
actually in existence today in the Railway Board is different. The Chief 
Commissioner of Railways is the head of the system, and he of course, 
being somewhat in the position of a Managing-Director, must necessarily 
be a railway expert. Then we have the Financial Commissioner and 
from the nature of his duties he must clearly be an expert in dealing 
with financial questions. Of the other three Members. one is specially 
charged with the supervision of engineering work of all kinds, another with 
operation and commercial management and the third with duties con-
nected with the staff. Now, I do not for a moment say that it is impos-
sible to change the organisation, so that there would be at the head of 
affairs fit Board-or whatever title it might be thought fit to give it-
a Board or Council, very much 'analogous to a Board of Directors, which 
would contain experts but also people with business or other experience. 
That might be perfectly feasible. I am not saying ,a. word against it, 
and indeed, if the decision were reached that it was necessary to Indianise 
the Railway Board at an early date, I think some plan on those lines 
would have to be adopted. But that would not in the least diminish the 
need for a principal expert officer in each branch who is at present a 
Member of the Board, but who under this possible constitution to which 
I have referred, would probably not be a member of the Board but one 
of its principal executive officers. Under the present constitution the 
case has a double aspect for the Members of the Board are at once the 
principal experts in the various branches which they control 'and are 
also charged with the general administration of the railways, and this 
creates a difficulty. H it were merely a question of general administration, 
I do not say that there ought to be any great difficulty in finding Indians 
who could be appointed, but when the same man has also to be the prin-
cipal expert in his own branch, then there is a difficulty. It is not a 
difficulty that need necessarily be insuperable. A vacancy will OCCur this 
Summer, an acting vacancy owing to the absence of a Member on leave 
in the Engineering Branch and it is proposed to ·appoint an Indian to 
act as a Member of the Board. (Applause.) But I wish to claim no 
credit for this. I 11m appointing him not because he is an Indian, but 
because he is the best man we have got for the job. I ought to make 
that perfectly plain. It would be most unfair to the officer concerned 
to suggest that I was selecting him lor any other reason, ann that is 
what I feel very strongly. So long as the Board is constituted as at 
present, I think it would be putting an India.n officer in a thoroughly 
unfair position to go on the basis, that he is appointed because he is a.n 
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Indian and not because' he is the best man. As I have said, I do not 
for a moment shut out the possibility that another form of constitution 
might be found., in which the Railway Board. would be more like a Board 
of Directors, in which it would be quite possible to find places for Indian 
business men, or Indians with other forms of experience, who wDuld be 
charged with the administration of the railways. The -whole question 
will of course come up for consideration, must come up for consideration 
in connection with the constitutional reforms. I do not see how that 
could possibly be avoided and that will be the time to consider what 
changes are desirable and necessary. But meanwhile I should like to 
repeat again that neither I nor any other Member of the Government has 
in the slightest degree the sort of feeling that this is to be a sacred 
Department, in which Indi'ans are not admitted. While none of us have 
that feeling, we have to consider the other aspects of the case to which 
I have drawn attention and they make it impossible for me, so long as 
the present constitution of the Board continues, to give any undertaking 
as to what may be done when 11 particular vacancy occurs. 

ilr. C. S. Ranga Iyer: I do not want to make a long reply, 'but I 
.should like to say one or two things. In the first place, it occurred to 
ll!e, Sir, when the Honourable the Commerce Member was speaking and 
taking his stand on efficiency and not on Indmnisation in regard to the 
new vacancy, he was really begging the question. I venture to state 
with all the emphasis I can command that it has been the deliberate 
policy of the Government to exclude Indians from the Railway Board, 
for reasons which have been time and again mentioned on this side of 
the House. I do not want to mention those reasons. When the Honour-
able the Commerce Member comes forward and says that he is appuinting 
.an Indian, beoouse a vacancy has arisen and the Indian is competent, 
-does it follow that there are other Indians who are not competent? Give 
them the opportunities. Look at the railways all over the country. Is 
there a single Indian Agent of the Indian railways? These railways have 
been feeding several mouths in England. They have been feeding severnl 
Englishmen in India and the men that these railways feed ought to be 
grateful to the country which is feeding them ;and provide opportunities 
for Indians. For the last 150 year!'! they have' been ruling us in this 
country. The Railway Board has bflcome almost a rival institution to 
the G6vernor General's Executive Council. It is all well and good to 
say th~t the Railway Board are responsible to the Railway Mem~er. 
Nobody disputes that. My question is not one of responsibility at all. 
~he Railway Member was not answering my question when he said that 
Sir Purshotamdas or for the matter of that Mt-. Srinivasa Iyengar were 
assuming a particular ,attitude with l.'egard to control. I merely quoted 
that as a particular view point. I dn not present that view point totlay 
because I find thRt Mr. Neogy had given a cut in connection with "The 
Constitution of t,he R,ailway Board." I was merely empnasising the 
question of the Tndianisation of the Railway Board and the Honourable 
the Commerce Member is - animated by the same animus towards the 
association of Indians in the Railwav Board which characterized his pre-
decessors in thoRe davs when IndiaDs demanded the Indianisation of 
the Vicerov's Executi~e Council. If the Government mean business, I 
-expect the~, as soon as vacancies arise, to provid'3 jobs for Indians 8S 

I D 
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[Mr. C. S. Ranga Iyer.) 
Agents of the railways. When that comes about, Indians will justify 

their choice, but in the meantime I am extremely disappointed 
3 P.X. with the Honourable the Railway Member's speech. 

111'. President: 'l'he question is: 
"That the Demand under the head 'Railway Board' be reduced by Rs. 100." 

The Assembly divided: 

Abdur Rahim, Sir 
Aggarwal, Mr. Jagan Nath. 
Anklesaria, Mr. N. N. 
Azhar Ali, Mr. Muhammad. 
Bhuput Sing, MI'. 

AYES-40. 

Chlf..ty, Mr. R K. Shanmukham. 
Das, Mr. A. 
Das, Mr. B. 
Gour, Sir Hari Singh. 
Ismail Ali Khan, Kunwar Hajee. 
Jadhav, Mr. B. V. 
Jha, Pandit Ram Krishna. 
Jog,' Mr. S. G. 
Krishnamachariar, Raja Bahadur G. 
Misra, Mr. B. N. 
Mitra, Mr. S. C. 
Mujumdar, Sardar G. N. 
Neogy, Mr. K. C. 
Pandian, Mr. B. Rajaram. 
Pandit, Rao Bahadu:' S. R. 

NOES-42. 

Abdul Qaiyum, N'awab Sir Sahibzada. 
Acheson, Mr. J. G. 
Alexander, Mr. W. 
Allah Baksh Khan Tiwana, Khan 

Bahadur Malik. 
Ayyangar, Diwan Bahadur V. 

Bhashyam. 
Bajpai, Mr. R. S. 
Banarji, Mr. Rajnarayan: 
Baum, Mr. E. F. 
Boag, Mr. G. T. 
Cocke~ Sir Hugh 
Crerar, The Honourable Sir James. 
Dalal. Dr. R. D. 
Fox, Mr. H. B. 
French, Mr .• T. C. 
Graham, Sir Lancelot. 
Gwynne, Mr. C W. 
Hamilt=, Mr. K. B. L. 
Hayman, Mr. A. M. 
Hoothe-ote. Mr. L. V. 
Hezlf'tt. Mr. J. 
Jawahar Singh, Sardar Bahadul' 

Sardar. 
The motion was' negatived. 

Puri. Mr. B. R. 
Raghubir Singh, Kunwar. 
Ranga lyer, Mr. C. S. 
Roo, Mr. M. N. 
Rastogi, Mr. Badri Lal. 
Reddi. Mr. P. G. 
Roy, Kumar G. R. 
Sadiq Hasan, Shaikh. 
Sant Singh, Sardar. 
Sen. Pandit S. N. 
Shafee Daoodi, Maulvi Muhammad. 
Shah Nawaz, Mian Muhammad. 
Shahani. Mr. S. C. 
Singh, Mr. Gaya Prasail. 
Sitaramaraju, Mr. B. 
Soh an Singh, Sirdar. 
Thampan, Mr. K. P. 
Tun Aung, U. 
Yamin Khan, Mr. Muhammad. 
Zi&uddin Ahmad, Dr. 

Khurshed Ahmad Khan, Mr. 
Maswood Ahmad, Mr. M. 
Montgomery, Mr. H. 
Moore, Mr. Arthur. 
Morgan, Mr. G. 
Mukherjee, Rai Bahadur S. C. 
Parsons. Mr. A. A. L. 
Rafiuddin Ahmad, Khan Bahadur-

Maulvi. 

Rainv, The Honourable Sir George. 
Rajah. Rao Bahadur M. C. 
Rov, Mr. K. C. 
Sahi. Mr. Ram Prashad Narayan. 
Sams, Mr. H. A. 
Schuster. The Honourable Sir George-~ 
Scot.'. Mr. J. Ram~av. 
Rher Muhammad Khan Gakhar, 

Captain. 
Shillidy. Mr. J. A. 
Studd, Mr. E. 
Sykes. Mr. E. F. 
Tin Tiit. Mr. 
Young, Mr. G. M. 

! Grievances of Third Cla88 Passengers. 
Mr. C; S. Ranga Iyer: Sir, the next motion runs thus: 
"That the Demand under the head 'Railway Board' be reduced by Rs. 100.'" 
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I do not want, Sir, to take more than three minutes on this very ha.rdy 
annual, but which nevertheless is a very important' question. Sir, in 
England and on the Continent, though there are third cla&8 passengers in 
large numbers, you do not find the same overcrowding. (Several European 
Non-official Member8: "Question", "Question".) Have the Railway Board 
thought over that? I find bOrne European Members on that side of the 
House questioning my statement that there is no overcrowding in third 
clasEi compartments in England. I believe they forget that the very make-
up of the compartment is different. Each passenger is provided with a 
seat which has something in the nature of a moveable arm, or I do not 
know how to put it, in certain of the compartments. In certuin other 
compartments people wait their tum, because a large number of trains 
is run and therefore the people can take their turn. They wait. in queue& 
outside the platform gate as at the booking office. They ao not rush into 
the compartments. Unfortunately in India the trains that are run are very 
few and far between. Therefore the passengers are packed in in an awful 
manner. If the European Members over there have any idea of how com-
partments are packed in this countr,v, they will be the very firE/t to say 
that there is some kind of contrast between overcrowding in third class 
compartments in this country and in their own country. 

:Mr. Arthur :Moore (Bengal: European): What about strap-hanging? 

Kr. C. S. Raliga ryer: I would ask the Honourable Member to rise up 
and develop that argument himh€lf, and also t~y to help us in some of the 
difficulties that we have got and tell the Honourable the Railway Member 
how to solve those difficulties, because I think he is also interested not onlv 
as a journalist but also as a Member of thi& Rouse in removing the grievari:-
ces of the third class passengers. Sir, the third class Ipa!'<Sengers are the 
backbone of the railways. The enormous income that comes to the rail-
wa:,>-~ comes through them, and it is but fair that this overcrowding of the 
third class compartments should be reduced and. the Government should 
pay a little more attention to this question which has been year after year 
T,ut before them in lengthy speeches. 

The Honourable Sir George Rainy: Sir, I must say that the Honourable 
Member haEi given me singularly little material for a reply because, beyond 
a reference to what he said was a well-known state of affairs and a denial 
that overcrowding existed in England there was no point of substance 
taken. On the point of overcrowding in England I would admit at once 
that, except on 9pecial occasions when there is som€; special ru&h of traffic 
01 on the suburban railways during the rush hours, you do not get over-
crowding to the Bame extent as in India. I do not l.-now if my Honourable 
friend has travelled on the Italian railways. But I know that in 1921-22 I 
saw overcrowding on the Italian railways to an extent which was I think 
quite as bad as anything that I have seen anywhere. If one wished to 
go from one's carriage to the restaurant car one found the corridor crowdea 
from end to end and it was extraordinarily difficult to get through the 
crowd at all. However, we are not so much concerned with what takes 
place in other countries, a~ to try and improve what takes place in our 
own country. Now, this question of overcrowding in ~ailway carriages is 
one of those connected with the comfort and convenience of passengers 
which have been fullv considered bv the Central Advisory COUI:.cil during 
the last 18 month&.· All. the. various suggestions that were made for 

D2 
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increased comforts for passengers were considered by the Council, and, 
every suggestion made was commu'nicated to the Agents. What we found 
most effective in preventing overcrowding waS! the holding of censuses from 
time to time of particular trains. That is done on some day not announced 
beforehand. A census is taken at a series of stations all down the line on 
.one of the through trains, and if it i& found that there is overcrowding, 
tuTA.ngements are made to run additional trains at the points where the 
Gvercrowding takes place. Very often you find that the overcrowding is 
not from one end of the journey to the other but for one particular section, 
and it may be possible to remove that overcrowding by the addition of one 
local train. I think that system was fir&t initiated on the Bombay, 
Baroda and Central India Railway at the suggestion of its local Advisory 
Committee. It has since been extended, I believe, to all the large lines. 
In that way it is posffible to find out what the state of affairs is and to 
take measures to put thin!!s right, But it is not the case that it is a 
matter to which we in the Railway Board and in the Government of India 
are in any way indifferent: Weare doing outi best to bring about an im-
provement. At the same time I must repeat the warning which I gave 
when I introduced the Budg~t and remind the House that, when the moElt 
insistent and urgent need is economy, it is not possible to providl' services 
on the scale we should like to do and as we are able to do at more proEl-
perous times. I think, Mr. Presi'dent, I have covered all that my Honour-
able friend has said. 

J/Ir. C. S. Ranga lyer: Sir I beg leave to withdraw the motion. 

The motion was, by leave of the Assembly, withdrawn. 

Indianisation Policy in the Ra.ilways. 

][r. C. S. Ranga lyer: Sir, I do not propose to move motionE! Nos. 15* 
and 16+ as I find identical motions later on standing in the names of other 
Honourable Members. So I will move motion No. 17 which runs (1S 

follows: 
"That the Demand under the head 'Railway Board' be reduced by Rs. 100." 

I do not want to take up much of the time of this House in rega~dto 
thiE! matter, but I have got certain specific grievances which I want to 
place before the Honourable the Railway Member. Sir, I find on page 58 
of the Report by the Railway Board on Indian Railways for 1929-30 
Indians beina described as "Statutorv Indians". We find under .. Statu-
torv Indians'';, Hindus, Mussalmans, Anglo-Indians and other communities. 
It 'is very interesting to -be told by the Government of India that the 
Hindus are Statutory Indians or for that matter the Mussalmans. I think 
we are Indians' we are not Statutorv Indians. Bv Statutory Indians we 
hitherto under~ood that it meant those who have" been made Indians by 
statute, that is to say, Anglo-Indians. ~ suppose it is as a cloak for the 
kind of arrangement that has been made lD the memoranda that have been 

·"That the Demand under the head 'Railway Board' be reduced. by Ra. 100 (Labour 
prohlems in thl' G. I. P. Rai1Ws.y.)" 

t"That the Demand under the head 'Railway BQ$"d' be reduced Rs. 100 (Publicity 
, -Burl'au and the need for reduction if ~ot abolition.)" 
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submitted to us, that they have used the tenn "Statutory Indian!;l". It 
was jn the year 1925 that they did not give any specific figures in regard to' 
Anglo-Indians. They included them under dother comlnunities ". But I 
find that that has been improved on in the Report for 1929 and also in 
the table under 1930. I would suggest to the Railwav Member when the 
Railway Board preoont their Rf\port next time, to tak~ note of two things, 
to remove the word .. Statutory" before Indians; and if the Anglo-Indians 
are unwilling to be called Indians and it is only to bring them under the 
more comprehensive umbrella of "Statutory Indians" that this proviso has 
been made, they may aR well appear in a different category altogether as 
they did appear before the phrase •. Statutory Indians" was discovered a!;l 
applicable to the Indian 'people. That is the first thing which I want to 
bring to the notice of the Railway Member. The oocond thing that I 
want to bring to his notice is tHis: Europeans in the State-managed 
railways number 800, and the total number of Indians is 470; and under 
"Indians" you also include 101 Anglo-Indians. There are, I find, only 
55 Mussalman!;l,-the number is indeed very small in proportion to their 
population. You also find among "Other communities", 51. It would~ 
I think, be better in the interest of the policy that the Government have 
inaugurated in this Session henceforth to note down the numbers and 
names of the other communities as well. They ought to !;Ihow the figures 
not only undAr the categories of Hindus and Muhammadans and ~lo­
Indians but also .Sikhs and other communities. Perhaps my friend, Mr .. 
M. C. Rajah. wants that the DepreEISed ClasseR should be shown separately 
and he is entitled, I think, to demand that there should be a column for 
the depressed classes. Let the Government leave it blank if there are no 
representatives of the depre8sed claRse~'; but let them give the depressed 

. classes the opportunity t(, show and t·o know whether they have been 
deprived of their rights undcr the more cf)mprehensive phrase "'other com-
munities". I cannot find from thiEi Administration Report how many 
Sikhs are among the gazetted officprs on the State-managed railways and 
also on the Company-managed rnilwavs. I do not know how ,many 
Parsis there are and how many members belonging to the depressed daswb 
there are. I do not know how manv Indian Christians there are. The 
Sikhs, for instance, are a very important. section in the Punjab. They 
have a very valuable record. I will not describe them aEi some one des-
cribed them in this House as not birds but "bats". They are neither birds 
nor bats, Sir, they are not beasts either. They are men and men who 
have done a great deal for India and for themselves and for the Punjab, 
aEi well as for the whole country, and I do think that they should also be' 
included under this grouping of Indianisation. 

Now, Sir, I come to the question of number. The number is really 
most unsatisfactory. For instance, in the Comopany-managed railways you. 
have 1,415 Europeans and it is stated that you have only 732 IndiSll!;l, I 
mean in the gazetted rank. Here, Sir, I might also point out that the 
Administration Reports are not sent to the Members of this House. They 
are given them no doubt the moment they apply for them. But it will be 
convenient if just some daYEI before the actual discussion, the Members are 
provided with the Administration Reports, because I do feel that many 
Members sitting behind me have perha.ps not seen the Admlnistration 
Reports. Some .. even do not know that the Administration Reports· 
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are available. I am sure if they had gone through them, tliey would have 
been able to present the case much better than I am able to do myseU. 
It is unfortunate that the Railway Member did not circulate this Adminis-
tration Report to Vhe Members h~re, becau~e the Memorandum they have 
sent to UEi does not contain the facts that you have on page 58 and other 
pages of this Report, and in the brief time before me it is not possible for 
me to go into all these facts and to criticise them, and it is but proper 
that Members should have theEle before them before the general discussion 
on the Budget is raised. 

Sir, let us study the figures for 1930 as given in the Administration 
Reports and see if Indianisation iEi being carried on as it ought to be, or if 
Europeanisation is still predominant, and if so, to what extent. Among the 
gazetted officers in the State-managed railways in 1930 there were 800 
Europeans, as I said; IndianEl, 369 and Anglo-Indians 101. But if you 
group Indians and Anglo-Indians under the category of Indians, which I do 
not propose to do until the Anglo-Indians agree to call themselves Indians, 
then I can understand the compilation that they have come to here under 
the head, "Statutory IndianEl". 

Then, Sir, I come to those who are getting a pay of Rs. 250 per mensem 
and over on Class I railways as shown on page 59, of the Administration 
Report. There you fipd that there are 1,415 Europeans apd 1,570 Hindus. 
Fancv, we are sU'ppof'led to be a ~ajority community, Sir, and we are sup-
pOEled to be drowning everybody else as Maulvi Muhammad Yakub made 
out in his speech yesterday. INe are told we are the "swallowers" of every-
body else and we are only 1,570, while Europeans are 1,415. That is 
what the statement of subordinates on scales of pay rising to Rs. 250 per 
mensem and over on Class I railways, ex~luding His Exalted Highness the 
Nizam's Guaranteed State and the Jodhpur Railways, on the 1st April, 
1930, shows. 

Now I come to the MUf'IBalmans who have a larger stake and a larger 
gTievance in this country. There are only 326 of them. Fancy, 1.415 
Europeans and only 326 Mussalmans. I do not want that Mussalms.ns 
should not have their chance; but I would rather suggest it should not be 
at the expense of the Hindus who are the sons of the Bofl, but at the e~ense 
of the Europeans because, after an, we have a right to Indianise the 
-eervices. Sir Abdur Rahim, in his beautiful speech, has pointed out that 
everybody must live and let live, and let us not in this course of Indiani-
~ati~n tr~ to fiO'ht aO'ainst each other. Mussalmans must have their right; 
so must 'Sikhs ~ so ~ust the Hindus, and there is ample room for progres8 

.for all. We have 1,415 Europeans if you please, and then we come to the 
Anglo-Indian community. 2,652 Anglo-Indians, that iEi what this state-
ment shows. How many Mussalmans? 326. Take the prOlportion in the 
population. Are the Mussalmans a large number in the population? 
Are the Anglo-Indians a larger number in the population? 
And take my own majority community, which does not like to be treated 
88 a woeful minority in the country, and the IHindus are only 1,570. 

Then other classes: I do not know how many Sikhs are included in the 
"other communities". I do not know how many members of the Depressed 
Clas&oes are included in it; I do not know how many Indian Christians 
are inclUded in it. But each of these claf'lSes, taken individually, have a 
larger number of population in this country and I think" I am entitled to 
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ask the Railway Board, I am entitled to as~ the Railw.ay .Me~ber, is this 
the manner in which they have been carrymg on IndmUlsatlOn? I have 
not so far had a rEl'j)ly from the Honourable the Railway Member to my 
suggestion that the ~ecruitme~t o~ Europ~anEl an~ Anglo-Indian~ must st~p 
until and unless raCial proporhon IS equalIsed, and I do hope, SIr, that thIS 
matter will engaO'ethe attention of the Government and the Railway Mem-
ber. Now they °have taken the bold step in the direction of recognising 
one community's interests even though not adequately, not satisfactorily 
.as its representatives have pointed out. But once you have taken that 
step, you must follow it up wi~h courage, which alone can bring about 
results that are satiffiactorv. Therefore, Sir, I do hope that the Honour-
able the Railwav Member: while replying, will bear these points in mind. 
And I hasten t~ conclude aEl I do not want to deprive other speakers, if 
there are any-because it is an important question-of their opportunity to 
Hpeak. 

:Mr. B. Das: Sir, I congratulate my friend, Mr. Ranga Iyer, on his 
very able speech on this motion. He has pointed out the main ~tirouble 
about Indianisation. He has told us how statutory Indians predominste 
<m our railways besides the Europeans. I do not mind recognising statu-
tory Indians as Indians as long as they come and accept the status of 
Indians; but so long as they are allowed special privileges in the Auxiliary 
Force and the Territorial Force and so long as the l'I8ilway authorities 
take these statutory Indians employed in the Auxiliary and Territorial 
Forces to shoot down the Indian railway workmen I condemn the employ-
ment of every statutory Indian on the railways. I think the time has 
come or it is coming very shortly when the statutory Indian, whoever 
may be their representative here or outside in the country, must give the 
Indians this assurance that they want equal rights and equal status with 
Indians and they do not want to come oy the back door to shoot us 
innocent people from the front. Mr. Banga Iyer has proved that the 
Europeans and Anglo-Indians are predominating in our railway services, 
and in the name of Indianisation, Anglo-Indianisation is going on. 

As I was pointing out, although I l'tppeared to be a little bit irrelevant 
on the previous cut, I was only criticising the Railway Board because 
they set the policy of recruitment of Ind~ans in the various railways. As 
I was saying, although this 70 per cent. or 60 per cent. of Indian recruit-
ment in the permanent cadre mav be true there are thousands of 
Europeans today serving as engineers and in other jobs on the temporary 
<mdre, !Qnd everybody knows there is II census survey going on; when the 
-census report is out, if those who are tflking this enumeration put down the 
posts of these Europeans who are engaged in the different railways on 
temporary service, it will be found that the number of these temporary 
Europeans and Anglo-Indians is myriad and in every Cafl€' thev take the 
b~ead o~t of the mouth ?f a qualified Indian who· may have qualified 
hImself III and out of IndIa. 

I do not want to speak again about the civil engineers about whom 
I have spoke~ on previous years and something has 'been spok!:'n this 
year, but I want to speak on behalf of the mechanical and electrical 
engineers who never find. anv recruitment in India. Three or fuur vears 
ago Pa.ndit Madan Mohan Malaviya brought up prominently the ea;!'! of 
an Indlsn gentleman recruited as a locomotive engineer, Mr. Banerji and 
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how he was hounded out of the locomotive department of the East Indian 
Railway. The same process is going on today. Such is the system of 
training and treatment by the European superiors that any Indian who 
is taken as a probationer is hounded out of the service and he is Dot 
allowed to remain in the service. The process of electrification in the 
G. I. P. that I referred to the other d'ay was it was said a process to 
bring more revenue to the G. 1. P. I challenge that. It was only another 
method of Europeanisation of the services on the railways. So far 8S 
I understand, the consulting engineers, Messrs. Merz and McLellan are 
still controlling the system of 'llppointment of electric engineers in the 
G. I. P. railway at Kalyan Power House and those portions of the railway 

. which have been electrified. It seems that the Railwav Board asked 
Messrs. Merz and McLellan to engage H- few Indians-I have got the whole 
case before me-and it seems they at last recruited four Indians who have-
now served five years there and who did their work admirably. 

(At this stage Mr. President vacated the Chair which was taken by 
Mr. Deputy Presidenli.) 

But such is the Railway Board's policy, it may be there is an order-
may be a written order or may be oral instructions gone down from the 
all-high quarters of the Railway Board-no Indians should find a place 
as electrical engineers in the Railway Department and in the electrifica.-
tion scheme of the G. 1. P. Railway and today in the Kalyan Power 
House, as far as I understand, Europeans get a salary of Rs_ 11,000 total 
per mensem. while the Indians get a few thousands as clerks, charge men, 
etc. I can hand over the cases of the four gentlemen who have worked 
for five years for Messrs. Merz and McLtlJoan and I want to ask the 
Honourable the Railway Member the question whether ~hese engineers who 
were engaged by the consulting engineers at the suggestion of the Rail-
way. Board and ·if so whether these engineers have not proved their fitness 
for those jobs during these five years. What is the necessity of driving 

them out today? I B'lly those who are in the Railway Board or looking 
after the technical side of the G. 1. P. railway want to drive out every 
Indian so that another European can be engaged. 

The Company-managed railways have not come up to their agreement 
about Indianisation which the Honourable the Railway Member and the 
Railway Board wanted them to fulfil. If they accepted the Lee conce~ 
sions of 1924 thev ought to have come forward and Indianised their superior 
services whether ~ transportation or engineering or any other department 
to the extent of 75 per cent. It may be that my friend Mr. Hayman 
has visited the different A~ents five times in the year, but I want to 
know from him what explanations they can offer for this slow process 
of Indianisation and I challenge any Agent who will say that he cannot 
Dna an Indian to become a transportation officer or an engineer, whether 
mecltanical or civil in the different railway administrations. 

M,y friend, Mr. Ranga Iyer, rightly drew attention this morning to 
the raet that so far no Indian has been appointed as an Agent. As far 
8.S my recollection goes, no Indian has yet been appointed even to aet 
8.8 Deputy Agent. I would like to be corrected if I am wro~ and if 
there is one single solitary instance of an· Indian working anywhere 88 
a Deputy Agent. You do not want a senior officer for this job. But 
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you cannot find even Indian Divisional Superintendents on the various. 
railways. I am not talking of the company-managed railways: I am' 
talking of the State Railways, the E. I. R., the G. I. P. R. and the N. W. 
Ry. What is the use of talk~ng about Indianisation of 60 and 70 per ce~t. 
when the spirit is Europealllsation ana European control and the IndIan.' 
should be placed only in subordinate positions and should be 
dismissed or sacked for no fault of nis because he does not fit; 
in with the spirit of EuropeanisatioD. policy of the Railway Board? 

There is another fallacy which I want to expose as regards this system 
of recruitment of engineers and transportation officers by the Public Service 
Commission. Last year I drew the attention of the Railway Member to .. 
this and I again draw his attention to it. An expert, either a mechanioal 
engineer or electrical eugineer from the Railways of the Railway Board' 
goes to advise the Public Service Commission in the matter of selection· 
and usually it is a European oecause- there are no Indian mechanical 
or elect,rica! engineers on the railway at present. And what· does he do?-' 
In the process of cross-examination he eliminates every Indian candidate 
and when we come even to chargemen who are appointed on Rs. 600 or . 
Rs. 700 in the E. 1. R. and G. 1. P. railway, though they are not superior-
services-they are only provincial services--even there Indians are not· 
recruited for those posts. How long will this policy of discrimination 
go on? 

Then there is another thing, Sir. Sir Clement Hindley while he was 
a Member of this House,-I think this House was too democratic for~ 
him and he translated himself to another sphere,-Sir Clement HJndley' 
explained his policy of Indianisation by telling us that he has started 
Railway schools at various centres such as at Chandausi, J amalpur and 
Dehra Dun. But what is the system? The system is such that no. 
qualified Indian officer can come out of those schools u!lless a man has 
spent five or six years there. That means the process of Europeanisation· 
goes on, and these youngsters who will come after six years will naturally 
take a much junior place. A friend of mine while travelling on the E. I; 
Railway came across, two Anglo-Indian boys who were returning from a. 
competition for admission into the J amalpur School, 'and one of those· 
Anglo-Indian boys. remarked that there were hundreds of nigger boys, as 
candi~ates, but those nigger boys could not talk English nor reply to-
questIOns, and we had Our own way and we got admitted into those· 
schools. - Now, has Mr. Hayman or the Honourable the Railway Member 
ever take';l stock of the number of applications that come from India.ns, 
Anglo-Indians and country-born Europeans? What is the proportion of 
.re~ruitm~n~ of different races. to the various engineering schools whether-
It IS at Sml on the B. N. RaIlway or at J·amaIpur on the E. I. Railway? ' 
I h.ave every confi?ence in the honesty of my Honourable friend Sir George . 
Ramy. If he thmks that proportionate recruitment has been done on· 
a popul~tion basis, I shall bow to whatever he 8ays, but the information 
I have m my possession is quite different, and I have the authoritv of' 
those who know the inside working of these things that in everv 'case 
Eu~pean . engineers sit on the Selection Board, and tIley do everything· 
to dl~quahf:v ~he Indian boys who arp- passed matriculates or F.Sc. 's or 
I.Sc. s, and ID every CRse Ang-Io-Innian boys who have gone througli 
tQree or four standard!'! of R Europettn school Rre (;elected. The s~orr-
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'which I just narrated indicates not only the mind of the Anglo-Indian and 
-European boys who spend 3 or 4 years in a European school but of those 
who sit on the Selection Committees. My friend Mr. Chatterjee talked 
~f the quota system, and some Honourable Member of this House said 
;that it should apply to every community, to every province and to every 
,iocality. Two years ago my friend Mr. Parsons told us that to recruit 
, junior accountants to the various provinces he would hold an examination 
,in the provinces. So far as I know, no such examination has been held 
in any province; but if so, nothing has been done in Bihar and Orissa. 
1 particularly drew his attention to it, and I again draw his attention, 
'that in the process of Indianisation, whether in the superior or subordinate 

,'services, iL you want to look after thp, Muslim seats, the depressed com-
munities and the Anglo-Indians, do it, by all means, but with regard to 
the distribution of posts, distribute them province by province. No pro-

''Vincial quota is determined nor any action is taken, because accidentally 
<,-the headquarters of the Government of India happens to be in Delhi snd 
" Bimla. and not in Patna or Cuttack . 

. -
Sir, I do not want to flog a. dead horse. We have done it every year; 

-everybody wants, even the Treasury Benches desire it, that there should 
,be least bickering on the floor of this House this season and that we 
. should arrive at a common understanding in a spirit of conciliation, and 
it is in that spirit we should a.pproanh this subject. If I have severely 

.-eriticised the Railway Administration, it is because I feel that I being 
an engineer I have every right to do 'l0, because I know the amot'nt of 

'ill-treatment to which Indian engineers 3re subjected to in the various 
-railways, and I speak with past bitter experiences of mine, and of my 
'friends. I again appeal to the Treasury Benches that in all future recruit-
. ments let racial discrimination be banillhed and let an impartial body make 
·the recruitment. Sir, I challenge thp, present constitution of the Public 
'Service Commission. I do not want to drag my Honourable friend Sir 
James Crerar to his feet but I challenge the constitution of the present 

-Public Service Commission. Let the constitution of that impartial body 
which will make recruitment in future be such that no charge will be 

'levied against them that they 'are practising racial discrimination and 
-they are standing in the way of Indianisation. 

U. Tun Aung (Burma: Non-European): Sir, I feel 1 am in a 
rather difficult situation with' regard to this motion in view of the faet 
that the question of separation of Burma from India, is still in tbeair . 
. ,Although th<1t <j'H'stiun is not settled, I fecI-and it is a fact--that we 
are still part 'l~,;j parcel of India, and as such the policy of Indianisation 
equully affects my own country. I have not been able to peruse the 
Administration Report, and so I cannot say at the present moment what 
is the percentage of employment given to Burmans in Burma: But all 

-I said ,the other day when the Honourable the Railway Member made his 
speech in introclucing the Railway Budget, the railway service is one of 
.the important services in Burma, and anyone visiting Burma. will find 
·that· the Burmnns ure eonspicuous by their absence in that service. The 
employment of Anglo-Indians is extremely prominent for reasons' best 

lmovlIl to t,he tJ.uthorities. I eflonnot understand why the Rurmans should 
mot have the ('hance ')f enjoying t.he same privilegcp as other nation9.Iities 
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in Burma in so far as the employment in the rail~ay s~rvice is c:on?e~ed. 
I feel, Sir, that the time has now arrived when £liIS pohc:y of Indlan:satIOn, 
which I say should include Burmanisation as ~en until. ~he prOVince of 
Burma is ~eparated, should be· given effect to mrecogmtIOn of the due 
claim of the sons of the soil. 

In the motion made by my friend Mr. Ranga Iyer he mentio~ed the 
depressed classes and other communities~ but probably he lost SIght of 
ine and therefore did not make any mentIOn of Burma. 

Mr. C. S. Ranga Iyer: lowe the Honourable gentleman a mo~t ~inc~re 
apology. It did not occur to me at all, and I do say that Indl~msa~IOn 
~hould apply to Burma as well. I only included Burmans under IndIans 
because Burma has not yet been separated. 

U. Tun Aung: I am much obliged to the Honourable Member that 
he did in his mind include Burmans in this policy of Indianisation. I only 
wish to say this, that so far as Burma is concerned, the Railway Member 
should at least ask the Agent there to make a special note that whenever 
tbBre are applicationf! made by Burmans of equal education and e~ual 
merit they should not be ignored. I understand---of course, I am subJect 
to correction-that the services in Burma, so far as the railways are con-
cerned, are particularl,., or to a great extent, meant for Anglo-Indians. 
(An Honourable Member: "It is the same thing everywhere.") That is 
rather a regrettable feature, and the time has now arrived when this 
should be rectified. Until Burma is separated, I would ask that the policy 
whi('h has been recommended by my Honcurable friend, Mr. Ranga Iyer, 
should be followed as far as practicable in the case of Burmans aJso. 

Kum&r G. R. Roy (Surma Valley cum Shillong: Non-Muham-
madan): Sir, I represent a class of people who do not find relief even in 
their provincial headquarters. On the question of railways I niovea a 
Resolution in the Assam Legislative Council, but the replv was to the 
following effect: • 

"But we in the Public Works Department had to protest to the Legislative Depart-
ment and whether ~his. was pointed out to His Excellency, I do not know. We did 
protest to the LeZlslabve Department. The resolution has however been admitted. 
Under definite. instructions from the Government of India we the Government Members 
c~nnot . discuss th~s resol~tion. All that I can, therefore, say is, that if there is any 
dIscu~slOn ?ver thIS questIOn by non-official members, I will submit the proceedings 'Of 
the diSCUSSIOn to the Government of India ..:ho may place it before the Railway Board 
for any action they may consider necessarr.' 

That is the state of affairs there. Now, as regards Indianisation in 
G~vern.ment managed railways the representation of Ind!ans is so'me-
thmg h~e 1,89? a~ainst 4,067 of Anglo-Indians and Europeans_ The total 
populatIOn of IndIans IS about 315,132,537, and that of Anglo-Indians 
about 1,~3,012,. and. of Europeans ,about 1,74,057. When you have got 
such ~ blg gap m thUl, there IS no USf> of cornpla,ining about what is being 
done m our parts by the Assam Bengal Railway_ The question was dis-
ncus._sed o~ the floor of the Assam Legislative Council. The Assam Benga1 

allway s d . . t d ., Ii I a mIDIS ere wltnout taking any notice whatever of the remarks 
t at are m-::.de by the peopJein the press and on the platform, or their 
~eets. People al:,'ays cry for redress, but the Rai:wav turns a deaf ear 

'lIt Jm. ~egardmg details, I have given notice d. a • cut motion ~nd I 
;~ ,~al WIth them then.. (Sir H.ari Singh GOUT: "Deliver t,hat'speech 

w.) (There were also mterruptIOns by other Members.) AU right. 
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JIr. Deputy PreSident: The Honourable Member need not take those' 
suggestions. He can proceed in his own way. 

Kumar G. R. Roy: I moved the following Resolution: 
"This Oluncil recommends to the Government that immediate steps he taken to 

urge on the authorities concerned to make the following improvements for the con-
venience and safety of the passengers in the Assam Bengal Railway and for the general 
public: 

(a) That raisedplatf'lrrns under proper sheds be constructed at all the statioll& 
on the Assam Bengal Railway. 

(b) That facilities be provided for the passengers. . . . .. 

lIr. Deputy President: Order, order. The Honourable Member must 
remember that we are just at present dealing with the question of the' 
Indianisation policy of the railways, and his reference to the Assam BengaJ 
Railway must be relevant to the particular qnestion of Indianisation. 

'Kumar G. R. Roy: Yes, Sir. I will come to that point_ 
But I wanted just to give the House a little idea of the Assam Bengal 
Railwav as to ho,. it is run there and under whose care, Sir, I have been 
hearing the speeches regarding Indianisation throughout this morning and 
this afternoon. An argument has been adduced on the other side that 
efficient Indians are not to he found to t,ake cbarge of the responslble posts 
in India, and hence it is necessary that. Europeans should be recruited. 
But, I have one or two instances on my side here. Perhaps, the Honour-
able Member in charge of the railways has heard the name of Rai Bahadur 
ctirish Chunder. Das, who is the Chief Engineer of Martin and Co. 's Light 
Railways. I am sure he has not made a mess over there. Again, we have 
Rai Bahadur Rola Ram in t,h!' Eastern Bengal Ibilway. I think he has 
also not done anything which may lead the railway authorities to give 
a black mark against him. I do not want to take up the time of the 
House by naming' many, and therefore the argument on the ground of 
efficiency cannot hold water. But it is a curious thing that Members on 
the other side of the House cannot cite one single instance throughout 
the whole world where the people who pay are not cared for hv those who 
are paid by them. and India is the only ex,ample of that sort. We pay, 
but the tune is not according to our choice. That is the funniest part of 
the whole thing. The maxim )s. he who pays the piper calls the tune. 

Now, I see in the papers that Indians are going to get Dominion 
4 P.M. Status and so on. I do.pot know much about that because 

I am not a very big politician. NeMler have I got the head to think of 
those things, because they are big vocabularies which are very hard to 
utter. The thing is this. It is said that every effort is made to educate 
Indians to take up t,he administration in their own hands. In the same 
breath it is also said that they are not capable of manag-ing their own 
affairs. If they are not able to manage a railwav, that is a common 
carrier's business, then how are they going to carry on the administration 
of the country? The whole thing IS It tale of tiatterv and t.aIl promises. 
It is bettm' to be frank and sav straight thjl.t you are not going to give 
us anvthing; say that we must pav, and you will play according to your 
own fancieR. Say that this Assemblv isa sham and everytbing else is 
sham. Otherwise what, is the meaning of this Indianisation. when Indians 
Clannot he masters in their own home? Wh!1t is the Ilood of using lon~ 
Ion!! words and bil;r b;g vocabularies? With these words. for the present. 
I take my seat and I support the motion of my friend Mr. Rang5L Iyer. 
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Dr. ZiauddinAhmad (United Provinces Southern Divisions: Muham-
madan Rural): I was rather surprised at the attitude taken. ~p . by 
M b rs of the Treasurv Benches on the last cut sbout IndlamsatIOn. - em e • . ' '''h th Thev have Dlaced themselves in a false posItIOn. .1. ey say on e one 
hand that they are going to I~di~nise every~hing, including the Army, 
but they are not willing to Indlamse the RaIlway Board. They. have 
placed their supporters, the nominated Mr,mbers, ill a still more difficult 
position. because they have shown ~~ the whole world t?a~ th~se are a 
set of men who are selfish and not m favour of the IndIamsatIOn of the 
Railwav Board. But I do think, Sir, that the mistake does not lie so 
much -on the Government side as on the Honourable the Mover himself, 
because the question of the Indianisation of the services ought not to be 
raised at all. This is an established fact, the conditions under whi(·h the 
Assemblv accepted the Railway convention guarantee that there should he 
speedy Indianisation of the ~hole Department. Therefore i~ is.a question 
whieh has been settled once for all, and we ought not to rRIse It, and the 
()ll]y point at issue is that the Government have deliberately violated the 
pledges that they have given to the Assembly. They have not observed the 
condition precedent under which the Assembly accepted the convention 
and there ought to be a vote of censure on this particular point for non-
observance of the conditions which they explicitly accepted when we dis-
o(lus"ed the question of convention. Therefore to my mind this question 
of Indianisation of services has been settled once for all when the Assem\>Iy 
accepted the convention which laid down two explicit conditions. One 
was the speedy Indianisation of the servict>s, and the other was the pur-
~hase of stores in India. So many years have passed since that convention 
was introduced and we still find that in the superior service" Europeans 
are 73'18 per cent., Indians are 20'82. In the lower grade services. 
where the salary is Rs 2;)0 or more, we find 63'50 are Europeans and 
.Anglo-Indians and only 36' 50 are Indians. This is the state of affairs 
and we must see that the conditions under which the convention was 
accepted are observed and followed. 

lIr. A. )1[. Hayman: Sir, I have made it a practice of my life always 
to try to seE' t.c the utmOl:lt the point of VIew of those who hold R different 
vi~w from my own. I have listened carefully to the speeches of my 
.frtends Mr. Ran.ga Iyer, Mr. Das and Dr. Ziauddin but cannot find myself 
III agreement WIth th(·m. 

An Honourable )l[ember: Also Mr. Gopika Romon Roy. 

lIT. A. )1[. Hayman: I stand corrected. I feel that it is onlv fair to 
the Government Benches th:1t I shculd place clearly before the House one 
aspect of this cuse which I think has been definitely avoided By my Honour-
able f~e~ds opposite.. Honourable Members opposite argue as though we 
are WrJtmg on a clean slate. They say the position in the services at 
the present moment is Europeans so much per cent.-Ii high percentage 
no doubt. In the compoflit.ion ;)f the subordinate services, upper grades, 
Europeans and Anglo-Indians, the percentage is so much-a high per-
centage they say. From this they proceed to challenge the Government 
a.n~ to flay that Government ho.v~· brokE'n pledges in thifl matter of Indiani-
satlOn of the railway services. Now, Sir, let me take the most important 
of these services, the superior railw.ay services. Lat me read to the House 
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just a small sent.ence to show what our obligations in this respect are. 
I refel' to a passage on page 53 of the Report for 1929-30: It runs thus: 

'- . 
"The extension of the existing training facilities should be pressed forward .... 

expeditiously as possible in order that recruitment in India may be advanced as 800110 
as practicable up to 75 per cent. of the total number of vacancies in the Railway 
Department as a whole, the remaining 25 per cent. being recruited in England." 

If I remember rightly, that undertaking was given only about five or six 
years ago. There were many in this House and outside the House who 
th':mght that it. was going to take almost a century before the recruitment 
of Indians in our superior railway seryices would mount up to 75 per cent. 
Now, Sir, one of the first things I did when I took up office as a Member-
of the Railway Board was to make it my duty to take all possible measures 
to bring up the recruitment in the course of a year or two of Indians t() 
75 per cent. and if Honourable Members will read the Report of the Rail-
way Board for the year 1929-30, they will find that the goal has been 
attained, and I see no reason whatever why in future years we should 
not recruit Indians up to the full extent (If the 75 per cent. of the vacancies 
in the superior servicf'B. 

(At this stage Mr. President resumed the Chair.) 
That is nota tale of broken pledges. It is l\ tale of a serious pledge ful-
filled at the very earliest possible moment. Honourable Members opposite 
may feel a certain amount of dissatisfaction that the same percentage rate 
of recruitment, of Indians to the superior railway seryices has not been 
attained on the company-worked railways. I share that disappointment. 
but there were real practical difficulties which confronted the Company-
managed railways. We have been endeavouring to help them to get over 
those difficulties. Let me once more turn to what is stated in the Admin-
istration Report regarding the percentage of recruitment during the year 
1929-30 of superior officers on our Ccmpany-rnannged rHilwa~'s. Oll page 
57, para. 89 of the Report, Honourable Memb-ers will find that on Company-
managed railways, the recruitment ;)£ the toti'.l llumher of vacancies is us 
follows. Engineering 71 per cent, Transportation Traffic and Commercial, 
80 per cent., and Transportation Power and Mechanica! 36; That jg to 
say, if the Transportation, Power and Mechanical Engineering Depart-
ment.s are omitted, the Company-managed railways also have recruitea up 
to 75 per cent., of the vacancies. Now it is easy to understand why the 
Company-managed railways have not. recruited a greater percentage than 
36 per cent. for the Transportation. Power and Mechanical Engineering 
Departments. 'When last year we went in for the expedient of testing 
the market in England and here for young Indians we were prepared to 
take 8 recruits to fill vacancies on our STate-managed railways. The Efforts 
wn mltde resulted in our obtainin,g onlv 7 rpC'rnit!'l. Thereforf', therE was 
none that we could offer to the Company-managed railways to take into 
their Departments and to raise their percentage of recruitment of 
Indians .•••• '. I ' 

JIr. B. Das: Do you mean that you only received 7 applications, and' 
that there were no more qualified applicants? 

JIr. A. M. Jlayman: I am quite sure that the Public Service Com-
mission and the Secretary of State, who were asked t.o recruit for us, re-
ceived more applications than ·seven, but we laid down the minimum 
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qualifications required (they were very much lower 'than we would hav&_· 
ordinarily required, and we removed the age limit) and the Secretary of 
State and the Public Services Commission could only recommend 7 can-
didates as possessing anything like the required qualifications. I think 
this is a sufficient answer to the criticism that has been made Dy my 
Honourable friend, Mr. Das" on this poir.t. Sir, my Honourable friend,. 
Mr, Das, I think, referred to the case of some Indian M,echanical Engineer' 
who he a]]eged hRi! been dismissed from the service for no good reason, 
and he went on to say that Government were taking no care of tnese' 
young recruits so that by our not taking care of them they drifted to a 
position where they were declared to be inefficient and thus lost their' 
posts. 

Kr. B. Das: Yes, that is my charge. 

Kr. A. K. Bayman: I am very glad my Honourable friend repeats: 
the charge, because by stating the facts, I may at least carry the rest of' 
the House with me when I say that we go' out of our way to make our' 
young officers efficient. Now I will take the very case of the' seven 
recruits that we took into oUt' Mechanical Engineerin~ Department last 
vear. About three or four of them had quaiifrcations that, with" a certain 
amount of practical experience, would fit them fully for t.he duties of' 
Junior officers in thOS2 Department!!, But there were two or three who 
did not quite have all the qualifications, and the authorities who recom-
mended them said that we might try them-that We might give them, 
training 1"01' a ~'eHr or so and then only take them into ou: st'l"Vice if 
they proved really fit for the duties of these posts. Now, Sir, I im-
med;ately called together three or four of our experienced mechanical 
engineers and I said to them, "You must study the .ietails of the 
trRining thRt thpse y,.mng men have hp,d and you must formulate for me 
draft detailed ;nst:'uctions for thc Agents of our Railways which would' 
ensure that these young men get such special training in those parts-
of their profession in which they are defective". Sir, I ask i!:1 that· not 
going ont of our way to make the Indian recruit .afficient, or are we 
leaving him to himself in order, as Mr, Das suggests, that we may get in-
different reports? Sir, I am happy to say that the reports we are getting 
of these seven recruits, who were taken last year, so far as We have-
received them, all show t,hat they have mnde good use of their tim&, 
and they have been recommended for confirmation. But I go a step 
further to meet this challenge of my Honourable friend, Mr. Das, 
because I think his challenge is a serious one 

Kr. B. Das: It is a challenge on the facts. 

Mr. A. K. Bayman: WeH, this House shOUld know that G0vernmen~ 
have every desire not only to apply the declared policy of Indianization 
in making recruitment but that all steps should be taken t.o see that-

,young IlluiRn officers are given every chance of becoming effi~:,mt" "\Ve rIo 
feel that I1S we get Indians into the service we ought to do all that is possi. 
ble to make them efficient. Now let me, to illustrate o~r intentions, give an 
instance ip which we have dealt not only fairly but leniently with a young 
probationer. We had an Engineer probationer, who was removed from the-
service because he was reported on as not having given satisfaction. 
Now I called for all the papers in that officer'!,' cRse. I found that 
during his period of probation there were a few months in which, instea(fi 
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·or being out on the works and learning his job in a practical way, through 
some Iflist:nderstanding he was brought into the office and made to work 

'&'8 an office man. I at once said to the rest of the Members of the 
Board that this young man was not given a fair chance but was deprived 

-of three or four months' practical training and therefore we should -put 
him back and give him those months of practical training and then decide 
whetber he was fit to bc taken permanently into our service or not. 

"The Board agree to this. 

Xr. B. Das: That was good of you. 

Xl. A. X. Bayman: Perhaps I might say just one more word on 
-this question of training. Here also in the last year or two we have 
"overhauled all our methods of training our probationers. We have laid 
-down in tberules instructional courses all directed to helping our pro-
bationers to get to that state of efficiency which I must say we had 
when we got young European engineers from England. It is our desire, 
I repeat, to make our young Indian officers efficient, and I, Sir, enter a 

. strong protest against the remarks made by my Honourable friend. Mr. 
Das, that we neglect them in any way. 

Sir, there is a small point in connection with the recruitment for our 
'superior services that I should like to mention before I pass on to deal 
with the numbers in the upper. subordinate grades. One or two Honour-
able Members un the opposite Renches Blre apt at times to doubt the 

,accuracy of the facts placed before them. Now last year when I spoke 
on the !mbjcct of recruitment of our superior services, my Honourable 
friend. Mr. Neogy, very rightly remarked that there were certain dis-
·crepancies from year to year in the figures relating to recruitment due to 
'additions and deductions being made because the recruits, who were 
-given letters of appointment in Ol1e yewr, joined their appointments next 
year, and he wanted to be quite sure that those additions and deductions 
-were S('. carefully made as not to prejudice the conclusions to be drawn 
from the figures. Now you will find, Sir, from page 55 of this year's 
Administration Report that we have met, what I regard to be the con-
'structive suggestion of my Honourable friend, and We have stated in the 
Report that, since the pnmary object of these statements is to show the 
numher of vacancies and how they are filled, an officer whose r~cruitment 
was arranged for during a particular year has been regBlrded as having 
been appointed during that year, even if he happened to join in the 
ensuing year. That is, in every year the same principle will be adopted 
in compiling the figures, and there will not be, as in the past, additions 
nnd deduetions because young officers join their posts in a ye,l.r different 
from that in whioh they are appointed. That is all I have got to say, 
Sir, on the general question of the recruitmen.t for our superior services, 
find I think that I will carry the. House with me when I say that the 
pledge which. Government gave some years ago t,hat they would reoruit 
up to 75 per cent. of tbe vacancies, has so far as our State-managed 
mil way I> are concerned be-an fulfilled to the utmost with the least possible 
lIelay; and that so far as the Company-managed railways are concerned, 
the only defect is in regard to their recruitment to the Transportation, 
]!trower and Mechanical Engineering Departments, a defect due to unavoid-
:able circumstanoes. 
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Kr. B. D8I: What about the covenanted hands temporarily recruited 
for the State railways? 

][r. A ••. Hayma.n: I do not quite follow what the Honourable 
Member is driving at because the figures I read out with regard to the 
company-worked railways from page 55 of the Report were for permanent 
and not temporary vacancies. And this would include covenanted officers, 
whether they are in permanent service on these railways or against 
temporary posts. I only wish, before I leave this question of the diffi-
culty of company-worked railways in recruiting up to 75 per cent., to 
ask the Honourable Members to read what is stated in paragraph 9 of 
the Memorandum on the elimination of racial discrimination in the services. 
At one time I almost thought that what is stated there is of sufficient 
importance to' be read out by me so that it would get into the proceedings 
of this debate, but I "will not do so because there are one or two other 
points which I wish to reply upon and I think I have already taken up B 
great deal of time. 

I want to reply to the specific chal'ge, once more made by my 
Honourable friend Mr. B. Das, that in filling certain vacancies in the 
Electrioal Traction De1)artment of our railways we took on European 
officers and did nc-t take on qualified Indians who were working with a 
company in Bombay. Now, Sir, in respect of all vacancies in our 
Buperior services we consider at the time what proportion falls to be 
made by European recruitment and what falls to Indian recruitment. Thafi 
is to say, if we have to fill four vacancies.. we reserve three to be filled 
by Indians and one by a European. If in respect of certain of the 
specially technical posts, we cannot ge~ qualified Indians, either from 
the High Commi~ioner for India or from the Public Service Commission, 
we fill them by the appointment of Europeans. But in doing that, we 
no not prejudice the claims of the Indians Rsa whole, becanse to the 
extent to which we employ in some specialised posts more Europeans, 
we reduce the recruitment to some other Department correspondingly, 
so that on the total we shall secure the 75 per cent. recruitment of 
lndiaDII. I 

In regard to the partic1llar case referred to bv mv Honourable frif'nd, 
Mr. Das, it was not the Railwav BORrd that mR(Je the selection .• The 
RRi1w~:v Board merely st"tted the minimum qllalifiCfttlons they rf'quiTed 
for the nosts. Thev hAd in mind the number of Indi/ms that they 
would like to take in that PRrticulaT Department in order t~ 9'et 75 Der 
cpnt. TniliaTIs in that Dpuartment. It WRS on the recommen(J"tion of the 
PuhliC' SeM'ice CommiRs;r,n that the selections were mBile. PeThRPs Intel' 
'''D when the young IndiRn E'entlemen. t.o whom mv Honour!lb1e friend 
bRS referred, beoome a little mOTe Qualified bv exnerienf'e in the work 
that they Hre doing iust now.thev will stand Ii chance of being' seJected 
for emplovment in that highly specialised and very important branch of 
railway operations. I 

Kr. B. Das: wm you write to th~ Consulting Engineer no~ f.o aismillll 
these four electrical engineers" 

JIr. A.. II. Hayman: I do noli think that Governmen~ will in~rfere in 
that way. It would not be right for Government to write to 9 private 
company to employ any particular person OJ' not to dismiss any particular 
person. . 



1290 LEGISLATIVE ASSEMBLY. f2"ISTH FEB. 1931, 

[,MI'. A. M. Hayman.] . 
Sir, I think lowe it to my Honoura.ble friend, Mr. Aung, from Burma 

to make an observation which will meet the main point that he raised in 
the discussion. I want to tell him, Sir, that the Government of India. 
and the Railway Board do not lose sight of the desirability of employing 
in the superior services of the Burma. railways an adequate numoer of 
Burmans. We have under discussion just now the desirability of apply-
ingthe 75 per cent. recruitment in respect of the Burma railways £01' 
Burmans and persons domiciled in Burma. Unfortunately I am not in a 
position to say what the decision of the Government of India is going 
to be, because the Government of India have referred certain proposals 
to the Government of Burma. and they are awaiting a reply. It so 
happens that at the present moment we are making our recruitments 

-for the year 1930-31. but the 'India' portion of recruitment for the Burma. 
railways will not take place -until the Government of India heal' finally 
from the Burma Government and the Government of India. take a deci-
sion as to the policy that is t<2 be adopted in filling the superior posts 
on the BUl'IIla railw&ys.· . 

One other point that was raised by Honourable Membe1'& was this .. Why 
does not the Railwa.y Board give more information in their Report by 
showing the recruitment of other communities than those which, is shown 
in the Report at the present moment? PartiC'ulnrly I think .mention, was 
made 0.£ the Sikh community. Now, Sir, I feel that I can say without 
contradiction that the Reports 'produced by the Railway Board each yea'! 
of their administration are &s big and bulky documents as reports pro-
duced by any other administration all the world over. We have n~es­
sarily to cut down the' amount of information that can be given in theBe 
Reports if they are not to be over-bulky. But.I do hope that the repre-
sentatives of the other communities will not understand by this that no 
attention is paid to the extent of their representation in the services when 
we come to make recruitment to the services. I .have in my office So 
complete statement of the composition of our superior services by each 
community, and when the time comes to fill appointments otherwise than 
in the direct order of merit, .that statement, tqgether with the Board's 
reco1JlIllendations is placed before the Honourable Sir George Rainy for 
orders, so that he may be in a position to see to whail extent it is 
necessary to make selection of individuals belonging to particular com-
munities for appointments to the one-third vacancies that are intended 
to redress communal inequalities. In other words, Sir, full consideration 
is given to the composition of the services by aU .the various communities 
at the time such selectionB are made. But, Sir, I hope Honourable 
Members will not understand that we only do that for the superior 
services. I am not going to take it on mv part to say that in every 
office of our Railwa:v Administratiens, a similar process, and procedure is 
gone throu!!'h for the selection of members of different communities for 
suhordinl.\te TlO~t,s; hut I have made it mv dutv in the lRst two veRrs' to 
imnl'flSS upon the AQ'ents of oUt' State Railwa'; Administrations ~nd the 
np"ns of offi('eR that this is a necpssarv Tl'l'e1irrtinarv before thev make 

:t1teir"5lPleetions fo TP(I'I'PSS co.mmunR.LineC111alities. And I sav t.hat I will 
~ful'ther. Rnrl I will have t.he point fnrlhpr tnvE'stiQ'ltted so tliRt. Hit is 

'T'lpPf"Rsarv for the RRilwav Board to lav. down Pl'eciseinsi:ru("'tion!'l that 
R."ilwav Administrations are to follow' this procedure I ~qo~e ~~~etlous 
wiJ.l;;)he sent put, " 
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I will now pass on, Sir, l1.nd deal, further ~th th~ question o~ the ~e­

presentation of Indians in the subordmate serVlCes. No one, I thmk, will 
deny that if the total nwnbe~s are ~e~ into consid~a.tion th~ representa-
tion of Indians is adequate; m fact It IS almost entIrely IndlaJl. 

Dr. Ziauddin .Ahmad.: What page please? 

Mr. A. K. Hayman: I have not yet come to the figure~ but I will 
pass on to considerations of representation to the upper ~ubor~ate grades 
and I will try to satisfy the Honourable Member by gomg stralg?t to the 
figures in the document which is in his hands. I refer to the figures on 
page 8, paragraph 17, of the Memorandum of the Railway ,Board on the 
elimination of racial discrimination in the services. I can qwte understand 
the dissatisfaction which Honourable Members on the other side of the 
House feel that an unduly large proportion of the upper subordinate posts 
on our railways are held by Europeans and Anglo-Indians. Here too I 

'would appeal to them to look at this question not as if we are writing 
on a clean slate today, but to remember that we are dealing with figures 
that have come into being in the process of years; and I would ask them 
to see what a great advance has been made in recent years in filling the 
'posts in the. upper subordinate grades by Indians, :You will find, Sir, 
that on our State-managed railways, between the years 1926 and 1930, the 
increase in the number of Europeans and Anglo-lndians, taken together, in 

. the upper subordinate appointments was Only 24, whereas the increase of 
Indians of all classes other than Europeans and Anglo-lndian& . was 896. 
r think I had better repeat these figures in another way. Uut of a total 
of 920, 896 fall to Indians and 24 only to Europeans and Anglo-Indlans. 
I think, Bir, that this represents fairly rapid lndianisation. 'lurrungnext 
to the Company-managed railways, you will find there that, whereas the 
tota.! number of posts available to ~w:opeans and Anglo-indians between 
the years 1926 '8.Ild 1930 :£ell by ~, the increase in respect 01 IndIans was 
254. I think those figures speak for themselves. I wish to make only 
one small observation betore 1 sit down. My friend, Mr. Das, complamed 
of the absence of Indians holding senior posts on the railwa.ys. 1 thin.k: 
.the House should know that at this moment there are on the State-
managed railways three Indians who are heads of Departments two Chief 
Engineers and one Controller of Posts. ' 

Kr. B. Das: Out of how many posts? 

Mr. R. X. Shanmukham Chettoy (Salem and Coimbatore cum North 
Ar~ot: ~~m-Muhammadan Ru:al): I wish to ask for information on a 
pomt arlslOg out of thlS questIOn of Indianisation. Some years back 
proposal wa~ brought before the Standing Finance Committee for Railw~y: 
for the cre~tIOn of a ~ew post c:m the South Indian Railway as Deputy Agent 
.of that ra~lway" and m accor~mg their sanction to the creation of that post, 
the Standmg Fm~nce Comn:ll~t'ee added a rider that an attempt mUf't be fade by ,the Railway ~dmmistration to secure an Indian for that pm1t. 
Ad:~l~ lik~ to know, SIr, what steps were actually taken by the Railwav 
t fi~ws~ration to try to find out whether a suitable Indian was availabl~ 
.of t ,e P?st of Deputy Agent on the South Indian Railway If my 

.~ o::at~~~;~ ~~~~ac~, ~:~;:;t~:~: ~~Z ~Se~~:: ~~~;gi:s tfepu'ty ~~;:t 
rom thlS lt IS clear that this gentleman wa h . e year . 

~~n!O;eO!\~~~: !t~ r~~w;~~ :to~~;i~~SlyYe!hc :~~:. i~atl'l~w:a:~~ss~ d:;a~:8~ 
y ervlCe Was 
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thought fit to occupy a very important post in the Railway Administration 

. of the .nature of Deputy Agent, 1 would ask my Hono~able £nend to 
inform this House whether in their search to find a swtable person for 
this post either in the se~ice of the South Indian Railwa~ or in o~her 
railways of India, they were not able to come across a swtable IndIan, 
and-I would like to be corrected if I am wrong-I have been told that 
the present gentleman is the son of the Managing Direetor of the S?uth 
Indian Railway itself. If these facts are really true, I would submIt to 
my Honourable friend that it is not conducive to the creation of th~t 
confidence either in this House or outside in the bona fidea of the Rall-
way Administration in their efforts to Indianise the services. 

JIr. A ••• Hayman: !Sir, it is very difficult for me to give a reply to 
that question, because I did not happen to be on the Railway ~oard at 
that time holding a post in connection with the filling up of appomtments. 
I do remember the incident so far as it related to the Standing J!'mance 
Committee for Railways recommendation. But, Sir, I ~m not in .80 .posi-
tion to inform the Honourable Member what steps the Railway Admi.nistra-
tion itself took to find a suitable Indian for the post; but I will say this, 
that I am sure that the Railway Board paid the utmost respect to the 
recommendations of the Standing Finance Committee. (Question.) I 
have no doubt about that at all and I do suggest, Sir, that if the Honour-
able Member who raised this question is not satisfied, he might put down 
a question on the paper when the Government will obtain all ~he necessary 
information and give him a complete reply. 

Sardar Sant Singh (West Punjab: Sikh): Sir, I quite agree with' the 
observations of my friend, Dr. Ziauddin, that when the principle of 
Indianisation has been settled on the floor of this. House and is at any rate 
in theory accepted by the 'J.'reasury Bencl;tes, it is not necessary to .raise 
this question of principle so far as Indianisation goes. But at the same 
time this House has a duty to perform in watching or keeping a vigilant 
eye on the work of the Railway Department in order to see whether that 
principle which is accepted in theory is being worked in practice or not. 
Now, in order to keep an eye on this important principle of Indianisation, 
certain Honourable Members of this House have quoted facts and figures 
showing that in practice the principle has not been worked as thoroughly 
as expected. We find, Sir, that in this matter of Indianisation, very little 
effort has been made in recent years to bring up the representation of 75 
per cent. of Indians in the railway service throughout India. Along with 
it, .1 as a. represent~t~ve of the Sikh community have a grievance and a 
senous gnevance ansmg out of the admissions made by the Honourable 
Sir George Rainy. When I read his Budget speech, I found that on the 
point of representation of minorities, the only reference made by him was 
a reference to the Muslim claims and not to other important minorities 
in India. I looked mto this Memorandum of the repre~ntation of 
"Muslims in the railwa.y services and I found that the Resolution of this 
HOll;se, which w~ R??pted in March, 1923, claimed to give the same pro-
tectIon to the mmontles other than the Muslims. The Resolution reads: 

"That .thi • .Assembly reeo~end! to the Governor General in Council that in makmg 
new recrwtment for the 8erVlces under the control of the Central Government steps be 
taken to secure .that the s~rvices are not unduly overweighted with representatives of 
anyone t;Ommumty Or I?roVlnce, and that as far as po8lible the claims of all communiti81 
.JDd proVInces ar!! coDlldered." . 
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N further on where the Government policy is enunciated and the ~es 
h ow, b fram~d from time to time in order to give effect to that pohcy, 

ave een d ". rt t . 't' " and not one we find that the term use is 1mpo an. romon 1es. _ 
. 't But here in the Budget speech 1t was nothmg short ?f a sur 

;ri~~~!'find that the claims of communities other than the MuslIms have 
been entirely ignored. 

I have another grievance against an?th~r Hon.ourable friend 'Yho p.ro-
bably deliberately used an expression ~hlCh. 1S not~mg short of an m~ult~ 
expression when it is used in connectIOn w1th an 1mport~t C0In:mu~lty like 
the Sikhs in the Punjab. I am sorry to see that he 1S n~t m h1s sea~, 
as I would have liked him to ~ar me say that the expreSSIOn he used ill 
respect of my community, calling us bats, was not a very happy expr~s­
sion' but I am sure he will come to know of it later. I woul~ tell him 
that: though he has used that expression in one sense,. I am gomg to use 
it in a quite different sense, and therefore I accept hIS wo~ ~ correct. 
By the word "bat" probably he meant that quadruped which 1S classed 
neither as a bird nor as a beast. . . . 

An Honourable Kember: Quadruped? 
Sardar Sant Singh: Oh, yes; it has four legs. By that expression he 

meant that quadruped which goes by the name of bat as one which does 
not know how to breast the storm. But he will find the Sikh community 
as that bat which is not made of flesh and blood but of seasoned wood, 
that kind of wood which in the hands of a batsman knows how to breast 
a storm when it comes in the shape of a thrust at it; that bat which 
rolled . back the Moghul Empire from the Punjab in its palmiest days, 
which rolled back the tribal invasions from across the frontier when they 
came to contest the supremacy of the Punjab, that bat which rolled back 
his people from the United Provinces when my countrymen, my com-
munity came to this very town of Delhi and saved it in 1857 from their 
hands. My Honourable friends, now occupying the Treasury Benches 
especially ought to feel grateful to us (Laughter) that we placed them there; 
and it is that bat made of seasoned wood which recently sent book 

O'Dwyerism from the Punjab in martial law days, and it is the same bat 
which dealt a few blows to the Government when they wanted to contest 
the supremacy of gurudwaras with us. If I can give a very recent instance, 
it is that self-same bat which recently in the Round Table Conference rolled 
·back the fourteen points of Mr. JinnBh. (Laughter.) That is the bat we 
are like; and I say even now that, where the Sikh tights are concerned, 
'we are not a yielding community. We never yield. I will say to the Rail-
way Member in charge that if the Indianisation of the railway services 
comes to be a practical fact--and it ought to come because of the solemn 

. pledges that they have given to all of us-then the community, which I have 
the honour to belong to, should have an adequate share and an effective 
voice in that. 

At the same tim~ I will say that if the Railway Board and Railway 
!dember are really m earnest to Indianise the services and if they are 
m e&rllest to meet the financial stringency which is clear from the Budget 
presented. to this House, I will make a few suggestions and shall wait 
to s~e if those Buggestions are carried out in the proper spirit or not. I 
~nd. that on the North Western Railway Royal Engineers are employed 
m Important positions. They generally belong to the Military Depart-
ment and their services are lent to the Railway Department. If they 
are only reverted b.ook to their military posts! t.here will. not only': be § 
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, !;laving' in the' expenses but room' will be made available for Indians of 
equ~l positioIi to occupy those places. I will quote an instance. Colonel 
WaItoi( is the' Agent of the North Western Railway and is at present 
getting Rs. 3,500 per niensem. His substantive post in the military ser-
vice will only bring him a Colonel's pay, whicn is not more than Rs. 2,700. 
Similarly Majors !;lre getting Ra.2,OOO a month, while their substantive 

'pay on the military side'is not more than Rs .. 1,200; Captains get Rs. 1,200 
'on the railways whIle' on the military side they get only Rs. 700 and not 
more. If' these serViceaare scrutinised and these instances are carefully 
gone into, and these gentlemen are sent eack to the Military Department, 
certainly, a good deal of saving can be effected to meet the deficit in the 
Budget, with which ,we are seriously faced at this time. ' 

10 conchlsl~n ... I would take this, opportunity of thanking, Mr. Hayman 
: for the assurjj,nce that the Sikhs' claims will not go unconsidered.. . 

An Honourable Member: Has he Iilaid so 2 
Sardar Sant Singh: Lastly, I will only request that in the next Admi-

.. Wstration BepoJ:t, facts apd figures relating to the Sikh co~unityshould 
;'~e 'quoted~)hey :arenow ,quoted in respect of the Muslimcomniwuty. 
With,these ~~arll::s J resume my seat. 

Raja Bahadur 0 .. EriJihnimachariar: After what has fallen from my 
mends, Sir, T dC!' not think I ought to take up much of the time of the 

'House in diSCUSSing whether there ought to be Iildianisation or not. That 
'OiJght' not t<y'beiJiissU'e at this late hour of the day. In the conve!ltion 
: established: in the year 1924 there is a clause which says: 

"Apart b:run the .above conventiruls, this Assembly fUrther recommends that the 
railway ,~rvicea. should be rapidly lndj.anised and fUl'ther that Indians should be 
'appointed' &Ii Members ili: the Railway Board as early as possible." 
.' ,. - . 

;The firstcla.use <;If this .convention sa.ys that the railwa.y services should 
be .rapidly India.nised.; Ai> far a-l! I am aware, this recommendation has 
been accepted by the Government and the words are "rapidly Indianised". 
I suppose the words were put there with Bome idea. But if you turn to 
.pages 53 and 59 where there is a classification made of the communities 
l:recruitedfrom April 1925 up to date, you will find it is a very very solTY, 
tale. What I cannot understand-I am really speaking in all humility-
regarding the attitude of the Treasury Benches in this matter is this. 
Theyhave accepted this r8lpid Indianisation policy. They cannot deny it. 
'From a perusal of the Schedule affixed to this Report, the pace of Indiani-
'Bation nas not been in any way as rapid as it should have been. Now, 
'..Bir, when· you come ,to put this motion to the vote, the Treasury Benches 
oppose it. For what? I cannot understand. You have accepted the 
policy of Indianisation, and it has been pointed out to you by your own 
facts &ndfigures "that you ha.ve .not worked up· to it to the extent to 
,whi~yo1i should' have worked up, and when I say in consequence of 
:·tha.t 1 am going to move a cut of Rs; 100 in your Demand, YQU do not 
; agree. and throw. down a. challenge to defeat us. The result is what? 
Rave:yon,oi have you not accepted the convention? Can you then in 
:all seriousness. ';1-nd in all sincerity oppose the present demand? If you 
.find, that yoU Jia.ve' worked up to your convention established in this House 
a few 'yeai's ·a;ga,-then why hesitate? I ~ay it is not a question of not 
;erring,.ilt 'alL' RUrnan.natur-eiB liable to err, and in a big organization like 
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the Railway Board, it is just possible that the orders issued from the 
headquarters do not reach the tail en~. in time, and probably effect is not 
given to such orders so very expedItiOusly or so very usefully. All of 
UR who have had anything to do with administration do know that the 
orders communicated from the headquarters do not generally reach the 
tail end expeditiously and effect is not given ~ith the same force and with 
the same seriousness as the headquarters mtended. Say frankly that 
there has been a mistake Bomewhere. The leakage that was talked of 
the other day by the Honourable Member should be stopped, and you 
should give effect to the policy of Indianisation 68 expeditiously as pos-
sible. If you do that, then there will be no discontent whatsoever on 
this side of the House. But what I complain of is that there has not 
been as serious an attempt made as might have been made. I there-
fore submit, Sir, that when the time comes next year for reviewing this 
question, the words "rapidly Indianise" should be borne in mind. A few 
percentages here and a few percentages there will not satisfv this side of 
the House at all. My friend, Mr. Hayman, thanks to his energy and 
experience in this Department, has paved the wav, and a great deal of 
improvement has been made. But what he has done so far is. I submit 
respectfully, not sufficient to give effect to the words "rapidly Indianise", 
and if effect is given to these words next year, we on this side of the 
House will have no cauSe to complain at all. 

Mr. President: I should like to know what are the wishes of the 
House in the matter of proceeding with this discussion. Shall we adjoqrn 
now and continue the debate tomorrow? (Several H.onourable MemberB: 
"Continue it, continue it tomorrow.") Honourable Members will realise 
that only four days are allotted for Demands for Grants, three of which are 
gone, and we are still on the first Demand. 

Mr. Arthur Irloore: The question may now be put, Sir. 
Several Honourable :Members: We will adjourn now. 
Mr. President: Today is the third day, and we are still on the firsi 

Demand. 
Mr. S. C. lIritra (CIiittagong and Raj'Shahi Divisions: Non-Muham-

madan Rural): But of all the cuts this is the most important. 
Mr. President: If Honourable Members are satisfied with the progress 

made, I have nothing to say. 
:Mr. Arthur Irloore: I move. Sir. that the question be now put. 
Mr. President: That will mean that We wil] have to sif till half past 

five. If th~ House agrees to the motion for closure now. there will still 
h.e two replIes to be made. the Honourable the Railway Member has the 
rIght of reply and the Mover alRO will no doubt wish to replv . 

.An Honourable :Member: It will take. another half an h~~!' . 
. :Mr. President: If the House is prepared to sit till half past five. I am 

qUIte agreeable. . 
Several Honourable :Members: No, no; adjourn, adjourn. 

E Mr. ~sident: Verv well, then. The House will ~ow adjourn till 
... leven 0 clock tomorrow. 

The AFlFlemblv then adjourned till EJeven of the Clock on Thursday, 
the 26th February, 1981. _ 
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